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Mr B.K.Sherma mentiong.. for applicant, 

for urgent relief. 

Mr 6.Sarma,Addl.C.G.S.0 appears for 

• respondents. 

Complex questions of law have been 

raised in this application. One of the 

questions being whether an IFS cadre 

officer can be transferred to a non cadre 

post.. It is the grievance of the applicant 

that he is an IFS officer and by the 

:impugned order dated 5.9.95 he..has .been 

:transferred and posted in a non cadre 

post. The applicant prays for stay of 

operation of the said order. We find it 

difficult to grant stay ox—parte and 

without examining the questions involved 

more closely which doubtless appear legal 

and substantial justifying stay. At the 

same time we feel that the respondents 

will consider staying the operation of 

the order of transfer until this Tribunal 

is able to apply its mind to the questions 

involved and decide upon interim relief. 

Since the Oivision Bench will not be 

available from tomorrow till 16.10.95 

For the Respondent(s) 
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21.9,95 	the prayer for. 2.nterim relief will be 

considered on 16.10.95. It is desirable 
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the CommLissoner..and Secretary to 

the 6ovex6rnent..of Assam, For'est.0epartmnt, 

Oispur considersth prayer of the applicanil 

forstay.or tranfer made'inhis'-r.epresen-

tationdated 	 copy of which is 

at Annexure-4. We hope that the said 

authority will take into account t 

circtim,stance that the D.A. has been: riled 

in this Trj,bunal and is pending and the 

-prayer for interim relief is pending 

consideatiQnby the Tribunal on 16.10.95. 

•'.,ThQ.A. is admit.ted. Issuenotice to 

the respoiuients,.iritten' stàtement within 

8 weeks.  

Issue notice.to  the respond 

 to show cause as to why interim 

relief as prayed 1should not be granted 

pending the hearing and final disposal 

of the'O.A. Returnable on 16.10.95. Atth 

ough he D.A. is pendin'g we give liberty 

to the respondent No.2 to consider the 

prayer of theapplicant for stay in the 

ligi* of his representation and the 

representation of the IFS Association 

(Annexure-2) without prejudice to the 

rights and contentions of both the parties 

at the further hearing. The applicant to 

takesteps immediately to serve the notice 

for interim relief. 

Copy :o f the order may be furnished to 

fir 8.K.Sharma and fir G.Sarma. 

Q.P1, to be listed for interim relief 

on 16.10.95 and for orders on the D.A. on 

20.11.1995. 

Vi'c —Chairman 

i 

1"Ierrbér 
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16.10.95 	1 	Mr B.K. Sharma/Mr G. Sarma/ 

Dr Y.K. Phukan. 

Adjourned to 26.10.95. 

• 	 I 
Vice-Chairman 

c 	-'--- 	 nkm 

_c- 

	

26.10.95 	The respondents 2 and 3 have 

filed written statement and show 

cause reply. Respondent No.4 has also 

filed show cause reply. It will be 

desirable that the matter is heard 

on the question of interim relief in 

the presence Of counsel for the 

applicant Mr B.K.Sharrna who is on 

leaie as certain contentions raised 

	

• 	in the show Cause reply/written 

statement ned applicant to explain 

	

I 	 j 

• 	 those aspects. 

• 	 Adjourned for hearing on interim 

	

• 	 relief to 2.11.95. 

1 	 Member 	 'iice—Chajrman 
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. LSLJi 	. 	 10.11.95 	Mr B.K.Sharma for the app1icant 

Mrs M.Das for respondents No. 

2 and 3. 

Mr B.K.Sharma seeks liberty to 

withdraw the O.A. and to file a fre 

O.A. Prayer allowed. 
I 	 I 

I 	 O.A. is accordingly disposed of 

in - terms of the order. 

H 

Member 	 Vice-Chairman 
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CENTRAL ADMINISTRATflJE I'RIBUNAL 
CUWAHATI 8ENCH ::: CUUAHATI-5. 

NJo. 	116 of 1995, 
l.A. NO. 

• Shri Chandra Mohan Sarma 

Shri B.K.Sharma. 

1 

/ERSLJS 

Union of.India& Ors. 

DATE OF DECISION 	10,11.55. 
-- --. '- 'f•_ 

(PETITIONER(S) 

ADI0CATE FOR THE 
PETITIONER (s) 

RESPONDENT (s) 

I 
At G.Sarma,Addl.C.G. S.C. ,Dr Y.K.Phukan 	

RESPONDENT(S). 
& Mrs M.Das, G.A.,Assarn. 

THE HUN' LE JUSTICE SHRI M.G.CUDHARI, VIcE-c}rnN.' 

THEON' 3 LE SHRI G.L.SANGLYINE, MEMBER (ADM'J.). 

1 dether Rrortnrs of local papers may be ailoued to 

sc 	the Judgnent 	? - 

• 	 2. To be rerered to the.Repoter or not 7 

3. Whether their Lordships uish to 	see the fair copy of - 

the 	judgment 	? 

. Uhetherhe Judgment i 	to 	he circulated to the other' 
B enc h es. !? W. 

Judgmet delivered 	by H on ?bl e  

7- 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application Mo. 216 of 1995. 

Date of Order : This the 10th Day of Novernber,1995. 

Hon 'bie Justice Shri M .G.Chaudhari,Vice-Chairman. 

Hon'ble Shri G.L.Sanglyine, Member (Ad.thinistrative) 

Shri Chandra Mohan Sarifla, 
presently posted as Divisional Forest Officer, 
Karimgang Division, 1arimgan. 	 • . • Appli 

By Advocate Shri B.K.Sharma. 

- Versus -. 

Union of India represented by 
the Secretary to the Govt. of india, 
Ministry of Environment & Forests. 
C.G.O.Complex, Lodhi Road, 
New Delhi-hO 003. 

The State of Assam 
represented by the 5ecretary to 
theGovt. of Assam, 
Department of Forests, 
Dispur, Giwahati-781006. 

The Principal Conservator of Forests, 
Assam o  Rehabari Qiwahati-8. 

Shri Abhijit Rava, IFS 
Deputy Field Director, 
Project Tiger, 

61. 

Barpeta Road. 	 . . . Respondents. 

By 1 dvocate Mrs M .Das for respondents No02 & 3. 

ORDER 
'S 

CHAUDHARI J. (v.c) 

The subject matter of challenge in the O.A. is 

the Notification dated 5.9.95 issued by the Government of 

Assam whereunder in the interest of public service the 

applicant was transferred and posted to a non cadre post. 

Pursuant to our interim direction dated 21.9.95 although 

the respondent No.2 has considered the representation of 

the applicant but has rejected the same on 11.10.95, 

nevertheless it is stated in the order that the Government 

will not insist upon the applicant •handing over charge 

j 

contd... 2. 
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till 16.10.95 in view of the pendency of the O.A. before-

this Tribunal. As a result thereof the order dated 5•9•4 
- 

did not take effect and applicant continued to remain a 

the post from where he was transferred. 

The Government of Assam issued a Notification 

on 2.11.95 which is annexed to the Misc .Petition and ha 

now passed an order of. transfer and posting of the 

applicant to a cadre post and that has been done in 

partial modification of the order dated 5.9.95. In our 

view although it is stated that the Notification is in 

partial modification of the previous order the effect 

of the fresh Notification is to replace the order of 

transfer under the order dated 5.9.95 by the order-dated 

2.11.95 and what would survive from the earlier order is 

only the statement that the transfers were ordered in 

the interest of public ervice and the new Notification 

does not effect that order relating to another officer 

namely, Abhijit Rabha, respondent No.4. Thus nothing 

survivein the original application, particularly as 

regards the grievance that the order was bad because the 

applicant who is a cadre officer had been purported to 

be transferred to a non-cadre post... he relief sought by 

the applicant being only that the order dated 5.9.95 

relating to his transfer may be quashed. That thus no 

longer require5 to be considred. 

Mr B.K.Sharma, the learned counsel for the 

applicant however, submitted that the applicant also see 

to challenge the fresh Notification dated 2.11.95 on 

several grounds which according to the applicant vitiate 

•thL- order. He submits in that context that the contenti 

contd. 3... 
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raised by the applicant in the instant application and 

the various denials and contentions made by him to refute 

many controversial statements made by the respondents in 

the written statement and the show cause reply will be 

necessary to be urged and it be left open to the applicant 

to do so if he is advised to file a fresh O.A. challenging 

the Notification dated 2.11.95. Consistently with the 

submission 	the learned counsel seeks liberty to withdraw 

the O.A. without prejudice to rely upon the contentions 

urged in the O.A. In the fresh O.A. We think the submission 

to be justified. Hence following order : 

The O.A. is allowed to be withdrawn with liberty 

to file a fresh O.A. if so advised to challenge the 	7 
Notification dated 2.11.95 with further liberty to the 

applicant to rely upon the proceedings of the O.A. and 

contentions urged in the O.A. as well as in the rejoinder 

and the Misc.PetitiOrl. The respondents will also be at 

' liberty to rely upon the contentions urged in the written 

statement and the show cause reply in answer to the fresh 

O.A. It is made clear that it will be open to the applicant 

to urge all the relevant grounds raised for challenging 

the order dated 5.9.95 in support, if necessary. 

The application is disposed of with the above 

• 	- 	directions and observations. No order as to costs. 

Aft

• 	 • 	 • 

G.L.SANGLYIN I) 	 (I.(.G.CHAUDHA.RI I 

MEMBER (A) / 	
VICE-CHAIRMAN 
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(An ,plication under Section 19 

* 	
Tribunals Act, 1985) 

Title of the case 	: O.A. No. 	of 1995 

,Shri Chandra Mohan Sharma 	•..• 	kolicant 

- Versus 

The Union of India & Ors. 	 ReOnden 
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Vh 	 VE TRIBUN?L: GiJWAHATI BENCI  

OA. No 	of 199 

BETWEEN 

Siri çhandra Mohan Sharma, 
Son of Shri Raghubi r Singh, 
presently posted as Divisional 
Karimanj Division, Karimganj 

AND 

Forest Officer, 

... 	Do].icant 

Union of India, represented by 
tIe Secretary to the 
Gve rnmen t of India, 
Ministry of ixøztsx& Environment & Forests, 
C.G.O. Complex, Lodhi Road, 
New Delhi-hO 003. 

TlLie  State of Assam, represented by 
the Secretary to the 
Gvernment of Assam, 
Department of Forests, 
Dtspur, (iwahati-781006. 

The P nfl cip al Con se rvato r of Fore st s, 
Assam, Rehabani, Guwahati-781008. 

hni Abhijit Rava, I.F.S. 
Deputy Field Director, 
project Tiger, 
Barpeta Road. 

000* 

DETAILS OF APPLICATION 

1. ARTIJLARS OF THE ORDER AGAINST W}CH 

THE APPLICATION IS MADE 

The application is directed against the order vide 

Memo No.FRE. 23/91/205-B dated Dispur the 5th September 199 

issued by the comrnissioner_curn.Secretary,Government of 

Assarn, Forest Department transferring the applicant from 

contd. . .P/2. 

Reondents 
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the cadre post of Divisional Forest Officer, Karimganj 

Division, Karimganj to the non-cadre post of Deputy 

Field Director, Wzoject Tiger, Barpeta Road vice Shri 

Abhijit Rava, I.F.S. presently working as Deputy Field 

Pirector, Project Tiger, Barpeta Road. 

2 • JURISDICTION OF THE TRI BUN AL : 

That the applint declares that the subject matter 

of the application for which he wants redressal is 

well within the jurisdiction of this }bn'ble Tribunal. 

LIMITMON 

That the applicant further declares that the 

application is within the limitation period prescribed 

under Section 21 of the Administrative Tribunals Act, 

1985. 

PACTS OF THE CASE : 

4.1 That the applicant is a citizen of India and as 

such he is entitled to all the rights, protections and 

prvileges as guaranteed under the Constitution of India 

4.2 That the applicant in the instant case is 

aggrieved by the impugned order of his transfer iss 

vide Mono No. FRE.23/91/205-B dated 5.9.95 pursuant 

which he is transferred from the cadre post of Divi 

Forest Officer, Karirnganj Division, Karimganj to th 

non-cadre post of Deputy Field Director, Project Ti 

Barpeta Road. 	As the impugned order has the effect 

of transferring a cadre officer from a cadre post to 

Contd. . .P/3. 
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a non-cadre post which also violates the provisions of 

Indian Forest Service Cadre Rules, 1966, the applicant 

is highly açgrieved by the same and he has come before the 

}fon'ble Tribunal for ends of justice. 

The aforesaid in brief is the crux of the subject 

matter of the case.. Now the applicant begs to state the 

facts of the case in seriatim. 

	

4.3 	That the applicant is an I.F.S. Officer who belongs 

to 1984 I.F.S. Batch of Assam Meghalaya Cadre. The applicant 

is presently workin.g as the Divisional Forest Officer, 

Karimganj Division, Kariinaaflj. 

	

4.4 	That since his joiniflQ the Forest Deparnent 

the applicant has been working at different places and in 

all those places, he discharged his duties and responsibi-

lities to the fullest satisfaction of the superior authori-

ties. The applicant was posted as Divisional Forest Officer, 

Karirnganj Division vide Government order No.FRE.23/91/151 

dated 23.6.94 and consequently, he took over the charge of 

Karinianj Division as Divisional Forest Officer on 6.7.94. 

After joing as Divisional Forest Officer in the Karimganj 

DivisionaL applicant carried out the job of Divisional 

Forest Officer to the best of his ability. However, due to 

certain strange and unfortunate reasons, the relationship 

between the present Deputy Cbmmissioner of Karimganj and 

this applicant soured. During the continuance of this 

strange relationship, certain unfortunate development also 

took place resulting in illegal seizure of validly issued 

timber by the District Civil AdministratioD. In this il].e 

Con td...P/4. 
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seizure of timber, the 'present Deputy Cornmissionet, Karimcanj 
41 

'- 1played a questionable role. Pursuant to thi s illegal 

seizure of timber, series of correspondences 

'took place between this applicant and the Deputy Commissioner 

Karimganj leading to further strain in the relationship 

between them. It is stated that the matter in regard to 

seizure of taJ= timber is under' investigation and this 

issue involves the image of bçth'this applicant as well 

as of the Deputy Ommissioner. 

00  

	

4.5 	That when the investigation in the above men tioned 

matter involving illegal seizure of timber by the District 

Civil Administration was on, at that point of time, the 

.Deputy Xmmissioner addressed certain letters to the 

Commissioner & Secretary to the Government of Assam, Forest 

Department. The applicant has cJDme to know that in those 

letters written by the Deputy Commissioner, Karimganj 

request was made to the Commissioner & Secretary that this 

applicant should be transferred from his present place of 

posting as Divisional Forest Officer, Karimganj to some 

other place. 

	

4.6 	That it is due to this pressure exerted by the 

Deputy Commissioner, Karimgani on the Commissioner-cum-

Secretary to the Government of Assam, Forest Department, 

that the irruied order of transfer was passed. It ws 

vide No.FRE. 23/91/205-B dated Dispur the 5th September 

1995 that the Commissioner-cv.m-Secretary to the Govt. of 

Assam transferred the applicant ostensibly in the interest 

of public service from his present place of posting as 

Divisional Forest Officer, Karimganj to the Deputy Field 

Con td ... P/5. 

1- 

I 
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Director, Project Tiger, Barpeta Road vice Shri Abhijit 

Rava, I.P.S. who is presently holding the post of Deputy 

Field Director, Project Tiger, Barpeta Road. 

Copy of the irnpued order of transfer dated 

5.9.95 is annex hereto and marked as ANNEXURF1. 

4.7 	That the annexure- 1 impugned order of applicant's 

transfer led to wide spread resentment amongst the.Indian 

Forest Service officials of Assafli Unit. It was widely felt 

by. the mambers of the Indian Forest Service Association, 

Assarn Unit that the transfer of the applicant is punitive 

in nature and the same has been carried out at the behest 

of the Deputy Commissioner, Karimganj. It was also felt 

by the Indian Forest Service Association, Assam Unit that 

in order to obstruct smooth investigation of *Jim into the 

illegal seizure of timber by the District avil Adrninistra-

tion this transfer of the applicant has been carried out 

and the same is a result of the pressure exerted by the 

Deputy Commissioner, Karimganj upon the Commissiofler-cm-

Secretary, Department of Forests, Govt. of Assam. It has 

also been felt widely that there is ministerial interference 

involvng in the MR2k impugned order of transfer. In view 

of the aforesaid, the Indian Forest Service AssociatiOn 

Assam Unit in its meeting held on 8..95 conernned the 

transfer of applicant specially at a time when the Deputy 

Commissioner, Karimqanj is presenting the distorted picture 

of investigation which is being carried out into the 

illegal seizure of timber by the District cLvil Adrninistra- 

tion. The members of the I.P.S. Association in their meeting 

unanimously urged upon the Principal Conservator of Forests 

ntd. . .P/6. 
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to take up the matter with the competent authority and to 

stay the order of transfer of the applicant till completion 

of investigtion relating to the illegal seizure of timber 

by the District Civil Administration. The I.P.S. Association 

thus made a general appeal to the Principal Chief Conservator 

of Forests for taking effective steps for immediate* stay 

on the transfer of the applicant. This appeal was made vide 

Memo No.IFS/ASSO/Assam/96 dated 1209.95. 

A copy of the memorandum dated 12.9.95 alongwith 

the minutes of the meeting of the IFS Association 

dated 8.9.95 is annexed hereto and marked as 

ANNEXURE-. 20 

	

4.8 	That Pursuant  to the Annexure- 2 memorandum 

submitted by the I.F.S. Association, the Principal Chief 

Conservator of Forests, Assam tide memo No.PG.283/COfl 

dated 12.9.95 requested the Commissioner-.cum-SeCretarY 

to the Govt. of Assam, Forest Department for taking 

favourable view of the resolution passed by the I.F.S. 

Association. The Ptincipal Conservator of Forests while 

rwardir1g the resolution of the I.F.S. Association requested 

the Commissioner-.c.1m-SecretarY to peruse the same and td 

take appropriate action upon the same. 

Copy of the letter of tle Principal Chief Conser-

vator of Forests, Assam is annexed hereto and 

marked as ANNEXUR3. 

	

4.9 	That the applicant also vide letter No. C.M./4/ 

Trans dated 14.9.95 made an appeal to the CommiSSi0neZ-cU 

Secretary to the Govt. of Assam, Forest Deparflent,DiSPUr 

contd. . .P/L 
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that his impuied order of transfer has been passed at 

such a juncture when the investigation in the illegal 

seizure of timber by the District Civil Administration 

is on. In his representation, applicant made a prayer 

to the ommissioner-c.im-Secretary that in order to 

ensure that the investigation is carried out properly 

and the highhande&iess and arbitrarr action of the District 

civil Administration is thoroughly eosed, it is necessary 

that at this point of time, the applicant's order of 

transfer is stayed. The applicant in his representation 

also highlighted the fact that he was transferred to his 

present place of posting only one year ago and he has not 

even completed the normal three years postina. Therefore, 

his transfer at this stage would only cause great problem 

and difficulties to him and his family and would result rn 

unnecessary hardship. Till now the competent authority 

has not disposed of the applicant's representation and 

no order on the same has been passed. 

A copy of the applicant's representation dated 

14.9.95 is annexed herewith and marked as 

ANNEX(J RE 4, 

4.10 	That in the circular of the Government vide memo 

No.ABP.246/87/8 dated Dispur the 10th December 1994, it 

has been viewed with concern that there are cases where 

the officers are transferred without completing the normal 

three years of service at one place or station while on 

the other hand there are cases where officers are allowed 

to continue for more than 3 years at a stretch at a parti-

cular plaor station .aith w zxe xexxapj=*j= In the 

Contd. . 
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circjular,it has been laid down that normally an officer 

must not be transferred before completion of three years 

in a particular place or station and where''any exceptional 

àase, such anorder of transfer is made then the reason 

for such transfer should be recorded in writing. It is 

stated that in the instant case, applicant has been transi 

fetred from the present place of posting as Divisional 

Forest Officer, Karimganj immediately after completion 

of one year in his present place of postinq. Therefore, 

the impugned order of application's transfer is in violation 

of the circular dated 10.12.94. 

A copy of the circular dated 10.12.94 is annexed 

hereto and marked as ANNEXLJRE-56 

4.11 	That the applicant is a cadre officers and his 

present place of postina as Divisional Forest Officer, 

Karimqanj Division, Karimganj is a cadre post. }wever, the 

impued order of transfer seeks to transfer the applicant 

from the cadre post to the nOn-cadre post because the 

gv&ft post of Deputy Field Director, Project Tier, Barpeta 

Road is a non-cadre post. It is stated that I= Muth9Z under 
I.F.S. Cadre Rules, 1966 posting of cadre officer to non-

cadre post is impermissible. Moreover, it has recently been 

held by this Hon'ble Tribunal in the case of Indian Forest 

Service Association 095W that a cadre officer cannot be 	- 

transferred to a non-cadre post and only cadre officer 

can xld a cadre post. lbwever, in the instant case,by 

virtue of the impugned order of transfer, the applicant 

is being sought to be transferred from the cadre post to 

a non-cadre post. Therefore, the impuied order of applicant's 

Con td. . .2/9. 
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transfer is punitive in nature. The documents of the Govt. 

of Assam showing that the ptt of Duty Field Director, 

Project Tiger is a non-cadre post is annexed herewith 

and marked as NEJ-6. 

4.12 	That the instt case is a f&t case of transfer 

which is punitive in nature. The fact that the impugned 

order of transfer is punitive in nature is borne out 

from the attending circiumstances like transferring the 

applicant even before the completion of normal three years 

of tenure posting and transferring him from the cadre post. 

Moreover, the very fact that the applicant is being 

transferred at a time when the investigation in a serious 

matter is being carried out only casts serious doubt on the 

intention and motive of the competent authority. 

	

4.13 	That at the time of filina of ths application 

the applicant is still holding the charge of the Divisional 

Forest Officer, Karimganj Division, Karimganj and he has 

not handed over the charge to the respondent No. 4. It is 

further stated that till now even the respondent No. 4 has 

not approached the applicant for giving him the charge. 

It is thus stated that at present the applicant is continuing 

in the post of Divisional Forest Officer, Karimganj Division 

Karimgan j. 

	

4.14 	That the applicant demanded justice but the same 

has been denied to him. Hence the applicant files this 

application bonafide to seclre the ends of Justice. 

5, GROTJNtS FOR RELIEF WITH LEGL pVISIONS 

	

5.1 	For that the impugned order of transfer is 

punitive in nature and it does not serve any pub interest. 

ODntd ... P/1O. 
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public interest. The purpose of the order of transfer 

is to punish the applicaticn without just and sufficient 

reason. 

5.2 	For that the impuied order of transfer seeks 

to transfer: a cadre officer tlding a cadre post to 

a non-cadre post and therefore it is in violation of the 

provisions of the Indian Forest Service Cadre Rules, 1966. 

5.3 	For that the inugned order of transfer is in 

contravention of the Government circular which is specifica-. 

l].y laid down that an officer should not normally be 

disturbed before three years of tenure posting and if any 

exceptional case such an order of ttansfeE is made prior 

to the completion of three years tenure posting then in such 

such reasons imist be recorded in writing and as the ixugned 

order of transfer does not record any reasonf for the 

transfer of the application before the completion of three 

years postina, therefore, the same is bad in law and is 

liable to be set aside and quashed. 

5.4 	For that the impued order of transfer has 

been passed in malafide exercise of power and is arbitrary 

in nature. 

515 	1 For that the impued order of transfer is in 

violation of the principles of service jurisprudence and 

is thus liable to be set aside.z 

6. DETAI LS OF REMEDI ES EHAU ST 

The applicant declares that there is no other 

alternative and/or efficacious remedy than to come under 

the protective hands of this Hon'ble Court. 

Contd. . .P/11. 
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MATTERS NOT PREVIOUSLY FILED OR PENDING 

BEFORE ANY OTHER COURT : 

The appicant further declares that tl= he has 

not filed any application, writ petition,or suit in respect 

of the subject matter for which he has filed this application 

before any (burt of law and/or any otIr authority and/or 
Tribunal 

any other Bench of this Hon'ble 2=zt nor any such application 

writ petition or suit is panding before any of then. 

RELIEFS SOUGHT : 

UpOn facts and circumstances the applicant prays 

for the following reliefs : 

8.1 Set aside and quash the order of transfer vide mano 

No. FRE.23/91/205-B dated Dispur the 5th Stember 

1995 (Annexure-1X 

8,2 Pass any other order or orders which may be deemed 

fit and proper under the facts and circumstances of 

the case. 

8.3 Cbst of the application. 

INTERIM ORDER PRAYED FOR : 

Pending disposal of this application, Your 

Lordships may firther be pleased to stay the operation 

of the impuied order of transfer vide No.FRE.23/9 1/205-B 

dated 5.9.95 (Annexure- i). 

The application is filed through Advocate. 

Contd. . .P/12. 
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11. pARajLARs OF THE I.P.Q!.. 

I.P.O. No. 	: 	- 

Date 	 : 

Payable at 	: Guwahati. 

12, LLST OFOSURES 

As stated in the Index. 

yE RI F I C A T I ON 

I, Shri Chandra Mohan Sharma, sOn of Shi 

Raghubir Singb, aged about 39 years, *Jw at present 

working as the Divisional Forest Officer, Karimgarij 

the applicaitt do hereby solemnly affirm and verify that 

the statements made in paragraphs 1 to 4 and 6 to 12 

are true to my 1wledge and those made in paragraph 5 

are true to my legal advice and tk I have not suppressed 

any material facts. 

And I sign this verification on this the 21st 

day of Septnber 1995 at Qiwahati. 

CLL&& 
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GG'ERNi1FNT (F AS3AJ4 
FORFST 	 DEPART1ir1T 

DJRS BY THE GFRNCR 

- NCTIFICAT1CN - 

DISRJR 

rp 

Dated Disour,the 5th Sept/95. 

In the interest of public service, 
hri Abhijit Rabha,IFS,DCPUtY Director,Project Titer, 

l3arpeta Road, is transferred an3 posted as Divisional 
Forest Officer, Kari.mganj Djvjsion,Karimgaflj,With effect 
from the date he takes over charges, vice Shri Chandra 
Mohan,IFS,tranSferred. 

j1j?.OA). On relief, Sh'i Chandra Mohari, IFS, 
Divisional Forest Officer,Karimgafli Div is ion,Karimganj 
is in the interest of puh.i service,transferred and 
posted as Deputy Director2'Ject Tiger, Barpeta Road, 
with effect from the date he assumes charges,ViCe 
Shri Abhijit Rabha,IFS,transferred. 

Sd]- H. Sonoial, 
Commissioner & Sc-cy.to the Govt.of Assam, 

Forest Department,DiSUr 

Memo N 0 ,ri.2/g1/2o5-B: 	Dated Disurthe 5th Seot/95. 

C65fcir 	fdi th 	on .inid necessary action to :- 
I The kccOuntar1t General(A&F) As sam, Shillong. 
2. The Principal Chief Conservator of Forests,Assarn,  

11wahati-8. 
3, The Chief Conservator of Forests(Territorial)Aamt 

Rehabarj,Guwahatj-8 
The Chjef Conservator of Forests (WL)Assam,R G .-kapuah Road, 
Giiwahati-2. 
The Field Drector,Project Tiger, Barpeta Road.He is 
directed to release Shrj Abhijit Rabha,IFS,Deputy Director, 
Project Tiger immediately so as to enable him to joth in 
his.new assignment. 

• 	6. The Conservator of Forests, Southern Assam Circle,Silchar. 	* 

7, ZUi Abhijit Rahha,IFS,Deputy D'2ctor,Project Tiger, 
I3arpeta Ro,3djle is directed to L,,ct release from his present 
posting arid to join in his uew as igumerit immediately. 

8. hri Chandra Mohan,IFS,Divisionai Forest Off icer,Karimgafli 
Division,Karimganj for necessary action. 

9, The Officer -On-Special Duty to the Chief Minisfer,AsSam for 
iàvour of information of Chief Minister. 

to the Minister of State, Wildlife and Social Forestry, 

'A Ass am for favour of information of flinister. 
" 11 The Deputy Director,Assam Govt.Press,Bamunimaidan.,GUWahati2 1  

for favour of publication of the aUove notification1nthe 
next issue of the Aarn Gazette. 

1 2.Persorutl file of the oil' icers 

By order etc., 

Commissioner & 5 ecy.to the Govt.of Assam, 
Forest Department,DISPUr 

- - 

- 	

--- 
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Dated 12J9/9 

The Principal Chief Conservator of Forests, 
Assam, Rehabari, Guwahati-8, 

Sub :- 	Transfer of Sri C.M. 5harma, IFS, D.F.O, , 
Karimganj. 

sit

(1  

While forwrding herewith a copy of the minutes 
h * 9nera1 Meeting of the I.F.S. Association held on 

0E3-.09-9, I have the honour to draw your kind attention to 
Pra No.4 of the MInutes and request you kindly to take up 

matter with the •Govt, at your earliest convenience. 
• 	The unanimous views of the members of the Asso- 

while an investiQation is going on to ascer- 

ain the vorasity of an allegation brought about a consign-
ment of timbers through Railway, casting shadows upon the 

U. 

	

	wàrklng of the present Divisional Forest Officer, Karimganj, 
it becomes expedient that the investigation takes place in 
presence of the Officer concerned. The members have express- 

• ed their' apprehension that if Sri. C.M. Sharma is transfered 
now from Karimcjanj then investigation may not proceed on 
neutral grounds. 

Thus, a general appeal has been made by the mom-
b'Pr3 that Sri C,M.Sharrna's transfer may be deferred till 
completion of the case under investigation now. 

I would, theref're, request you on behalf of the 
IÔF.S, ,Assoclatjon to move the Govt. for the stay of this 

trzinfer order only for a period necessary to complete this 
i(westIgation to serve the cause of justice and fair play. 

An early action is solicited. 

Yours 1thfully, 

General Secretary 
I.F.S. Association 

ASSSm Unit. 

 

( 

vy,  
/ 	

,•. 	I 
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MINUTES OF THE GENEHAL MEETING OF INLIAN FOREST SEFIVICE 
(Ps) ASSOCIATION ASSAM UNIT, HELD ON 08-09-9 AT 1-IERk3AHIUM 
L!LOE AS_SAtE_Z_c_T 	L_(,E GtJWAUAII 

The meeting was called to order by the President of 

the AssoCtatofl Sri N.C. ChakravartY , IFS. 
The General Secretary of the Association had r(?ad 

out thoagenda items for discussion. Various members intracted 

and adopted unabimoUs decisions on the following issues :- 
The members of the Association discussed about ' 

the promotion of one IFS Officer to super time scalO in the 

Assam Meghalaya joint' cadre in the State of Meghalaya ignoring 

t . he legitimate claims of as many as 7(seven) senior members 

s,er.ving4n Assam. The aggriveved officers have su,brnittod mdi-

vidual representation for the redrossal of their grievances. 

Tlree senior officers have already been promoted against avail-

ble vacancies while the other four officers are still languish- 

ig as D.C.Fs. 
The members unanimously resolved to submit a memb9rran- 

dim to the Govt. for immediate promotion of the officers with 

rstrOspective effect from the date of promotion of the lunior 

,of1ficer in the state of Meghalya. 
Promotional prospects of the IFS officers 99X 

4fARWAAQdx 	vis-a-vis other All India Service (AIS) officers 
were discussed. Compared to the scope of promotion of the officer 

• lnI.A.S'. and I.P.S. the promotional prospects of the IFS officer 

have boen, found inferior. 
'Theref ore,the members have resolved 'to submit a memo- 

raridum to the Govt. for the promotion of the eligible officers 

in the super time scale, having 20 or more years of service, to 

tle rank of C.C.F. 

I 	3. The issue relating to the move of taking ever more 

tI?an a centuary old plot of land at Kacharighat (M.G.Road) allot-

ed to and under occupation of the Forest Deptt. was engaging the 

• 	attention of the members of this association for quite sorntime. 

On 2-08-95 a.resolution was adopted in the Executive Committee' 

m€eting of the association to draft a memorandum to be submitted, 

to theHon'ble Chief Minister and Minister of Forests seeking - 

his intervention in the matter. The draft memorandum prepared 

• 	wis read out by tho General Secy. nnd the members approved the 

daft memorandum. ' 
It was unanimously resolved to submit this memorandum 

to the Hon'bel Chief Minister, Assam. 

Contd... .2/- 

U 
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. 	 4. Thes members of the Association expressed deep 

feeling of anguish and onxiety over the recent incidents of 

• v1ndiotive atitude adopted by the 1)1st. Civil AuthoritiOs 

'tlowards the Dist. Forest Officer. The attitude adopted by the 

Dy. Commissioners of Kokra.lhar and Karimganj Districts result-

ad in transfer of the D.F.O. Kokrajhar a few months back while 

'the transfer order of the D.F.O. Karimqanj was issued on 

05-09--9 	The unilatral action of the D.C. Karimganj in go- 

ing to the press and electronic media on the face of the in-

vestgation initiated through the Police Department on alleg-

ed transportation of illegal timber can be construed as an 

attempt to project a distorted image thommuNh through improper 

presentation of conclusions arrived at even before completion 

cf the investigation process. It Ias also be&n4 reported 

that the Dy. Commissioner desired an order of arrest of the 
• 

	

	
orost officials. This has not only created an atmosphere of 

total demoralisation of the rank and file but also to the 

officers of the department, especi'lly the D.F.O. , Karimanj 

who has' been put 	to a very embarrasing situation, This has 

not only tarnished the image, of the D.F.O. but also caused 
• 	

Irrepairablo damage to the imaoo of the Department. 
The members of the asociation therefore, resolved 

that Sri E.B. Dhar, IFS ox. DF,O; Kokraihar would submit the 

• 'details of all the affairs connected with Kokrajhar 01st. whic)' 

were the cause of disagreement with the Dy. CommiSSitflOr ul-

timatoly resulting In his transfer from that DIst, so that 

this matter may be taken up with the appropriate authority 

• seeking protection to the members of this Association. 

The members also resolved that Sri C.M. SharD.F.O 

karimganj, would submit the chronological development of the 

related to Karimganj 01st. to the Executive Committee of 

the Association. 

H 	' 	The members unanimously urged upon the Principal 

Chief Conservator of Forests, to move the Govt. for staying 

the order of transfer of Sri C.M. Sharrna till completion of 
•_ 
the investigation related to the case. The members were appre-. 

hônsive, that Immediate transfer of Sri C.M. Sharrna might 

lead to the results of investigation falling under the shroud 

of biasness and thereby adversely effecting Sri Sharma. 

H The_members of 'the Associatiofl further rol'd 

• !that a memorandum be submitted to the Commissioner and Secy. 

1to the Govt. of Assarn, Forest Department to the teffoCt that 

'Govt. i 	not act aga 1nt any rnemberS of the Association oi 

•receipt of information/rePort from any source without takinq 

ews  6- 	of the Principal C h 1f Cons 

Contd..t.31- 
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5. The members expressed their anxiety over the 

urrent procedure of reieae of fund thruqh ,O.C. cause of 
'goat damages to planta lions and also ths Fore I would b a ltrL.. 

butod.to this system of fund release. With already exi'sting 
p'oblems of drawal of fund through treasuries, the lates Govt. " 
c.rcular requiring the choues to be routed through the D.C.S. 
:Wfl te.cheque amount exceeded Rs, 1.00 lakh have;brr)ught an 
added d1mnsjon to the problem. The latest circular of the 0ovt, 
involving D.C.S. for drawal of fund was not in conformity with 
the existing Rules and procedures. 

The member, therefore, resolved that a $ memorandum 
whuld'be submitted from the Association, to the Govt. giving 
all the details of the working systems and prodeduros followed 
by the Forest Deptt. in running its administration and field 
wrks So this memorandum the Govt. would be urged upon to 
roview their circulars and directives related to the relaase 
of fund for the Forest Deptt. and withdraw the restrictions in 
dtawal of fund 2xictAittag facilitating smooth functioning of 
the Deptt. 

The members have urged upon the PrIncipal Chief 
Conservator of Forests to take up the matter with the Finance 

Deptt. for withdrawal of D.C.'s Intervention in drawal of 
fund as an immediate measure, 

6. The members have gone through the Ia los circular 
the Govt. regarding constitutation of District level Central 

Recruitment Boards which would may selection of man power re. 

quirement of the Forest Deptt. in Grade—hI, and Grade—Iv level 0  
The members felt that, like Police Department, selection of 

man power requirement of the Forest Ueptt. should be left to 
Forest..Deptt. in view of very peculiar nature of job requirement 
of the subordinate staff. 

• L 	 The members resolved that a memorandum be submitted 
• 

	

	tothe Govt. highlighting the points required to U6 considered 

wile recruitin sub—ordinate staff in the forest doptt. and 
• •tius exclude Forest Deptt.'s rwt recruttmont In the class III / 

• 

	

	axd Class IV level from the proview of the Central hecruitmont 
BQard as has been done in case of Police Department, 

• 	 7. Durjnq the recent visit of the Inspect'or General 
of Fore a t s the (30v t • was info rmd and I nI Irno tod with a rogues t 

to treat him as a state guest. But to the utter surprise of the 

mmbers of the Association, they could gather that the reaction 

o G.A.D. in the Govt. of Assam was very casual and .he I.G.F. 
was not given the treatment of a state rllest. The members also, 
felt anxious about their identity, in vievi f the introduction 
.of I.F.S. in the order of precedence wder the state Govt. 

Contd...4/ 
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The members, therefore, ros olved that a m(lrno:rndum 

submitted' to the Govt. seeking revision of tho old order 

.ot,'precederice under the state Govt. 

I B. The members of the Association have expressed 

their anxiety over non finalisation of the service Rules relat- 
ed to the state Forest Forax Service Officer, Forest flange 
of'ficers and the subordinate employees of the Forest Deptt. The 

• , dxaft Service Rules, for the S.F.S. ; Jianqers and also the 
,sUbordinate forest employees are 4 awaiting finalisation for 
• long time. These cannot be two opinions about the feeling 

of discontentment and frustration that creep in the minds of 

serving personnel when their service destiny hangs in uncor-. 

Foundation of forest administration, resting on the 
services rendered by the subordinate staff, would cailapse 

Un!less the constant apprehensiuns suffered by the officers are 
removed'through well defined service conditions contained in 
service Rules, 

• 	"• 	 The members therefore, resolved to ure upon the Govt. 
• •:, 'foF immediate finaljsatjon of the service rules for bringing 

a 'healthy working atmosphere in the Forest Deptt. 

9. The\membe'rs of the Association were anxiously 
waiing for the finalisation •of the rules related to Joint 

;',•;' Fore.st,ry Management (J1M). The draft memorandum relating to JFM 
was submitted A long back. While most of the states in India 

""iave' not only adopted this new system but also took long strides 

in' changing the conservation and protection scenario of thir 
Forests,. the draft memorandum of JFM continueçl to ramin in the 
back yard of the priority iist in our Ltate. 

The members therefore, resolved that a memorandum. 

be submitted to the Govt. for, immediate adoption of the resolu.-J 
tion related to JFM. 	r 	

) • 	 10. The members 'ett'dep 	c'ncern about the present 

trnd dilution/lrifringm t f, powers vested upon departmental 

officers of various levels. Tis aproach xkv would surely bring 

in weakness, in the age ol tThdf\tnal system of adminis'cration 

loosening the fabric of di'cipli'e\in the Department. 
1 1 

It was therefr/, res.Jvd that no memor of the 
As tsociatjon would resort o any ac 'èkon which might cause ctis-. 
harmony in the ddministratIyb limat''.1n the LJepartmnt. 

• 	 11. The membersjof the Assciation expreseed the 
urgency of developing accomhdation faclt..es for Guwahati based 

officers of all ranks. 

r ed' 
4 

t 	fr 

4 	

J 0c%° 	 / 
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It was therefore, re;olved that 	memoiandum be 

submitted to the Govt. for providing accomO(l,tt0fl 
fCilitiP5 

to Guwahati based officers of the Forest Dnpt. 
expreSsed that the fund posi- 

12. The General Sey. 

tion of the Association was very poor 
and he urged upon all 

the members to deposit their arthual membershiP fcu's at the 

erlie6t. ihe treasurer Sri M.C. Malakar 
is requested to submit 

tiptodate accountS of the AssoCiStiOfl so that the pjnncial 

• • posl,tiofl of the As'soctatiOn can be made known to 
each member. 

13,. The members resolved that Ciuwahati ;ad officers 

viz Sri. S. Ray Choudhury, G.S. , Sri. B.S. Bonl nd rn hare 

Prahad, members would make the draft reso1utiOfl and circulate 

amongst the members seeking their approval sr that further 

'actions coUld be initiatedbY the members of the Executive 

dommittea. 
.14. The Meeting ended after the vote of thanks 

from the cbair. 

General fecretary 
I.F.S. Association 

As sam Unit 
Guwaha ti. 
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GOVT. OF ASSAM 

OFFICE OF THE PRINtPAL CmEr CX)NSERVA1OR OF FORESTS 

AS SAM : RHABAI: GUWAHkIt. 

No.PG,283/Cbn 	 Dtd. Cuwahati 12.9.95 

To 

The Commissioner and Secetary, 
Forests Deparneflt 
Dispur 

Sub I' Transfer of Sri Chz1dra Mohart IFS, D.F.O. 
Karimgarlj. 

Sir, 

I am enclosing herewith a copy of letter. daid 

12.9.95 received from General Secretary, Indian Forest 

Service Association, Assam Unit in the matter of 

transferof Shri Chandra Mohan Sharma, I.F.S. D.F.O. 

Karimganj along with a copy of item No. 4 of the 

minutes of meeting held by Association on 8.9.95 

for favour of your perusal and needful. 

Yours faithfully, 

Sd/ 

Principal Chief Conservator of Forests 

G.jwahati. 

ttcs1;7 o .  

/ 
0   .o. Ca 



A 
GOVERNMENT OF ASSAM 

OFFICE OF THE DIVISIONAL FOREST OFFICER : KARIMGANJ DIVISION 
4 K A R I M G A N J 

Letter NO.C.M./4/Trans. 	 Dated : 14-9-95 

To, 

The CaLlriissioner & Secretary 
to the Govt.of Assarn. 
Forest Department, Dispur. 

Through proper channel. 

Sub : 	Transfer of Sri thandra tiohan, IFS 

Sir, 

With due respect, I beg to state that I joined the Karirnganj 

Forest Division on 6th July/94. After joining, I have been discharging 

my duty and responsibilities to the all satisfaction of my superior 

authorities. My action in checking of all sort of illegalities have been 

appreciated by all. 

That Sir, I have been transfered vide Govt. letter No.FRE. 

23/91/205-A, dt.05.09.95. I have canpleted just one year only and my 

transfer at this juncture will cause great problems and difficulties 

to me as well as to my family. 

Moreover, when the verification in connection with alleged 

seizure of timber of Mizoram origion is still under process. I am afraid, 

if I am to move fran here at this juncture, there may be a manuulation 

to divert from the actual fact. In this connection7, the report of Conservator 

pf Forests, S..A.C., Silchar vide letter No.F3S.53/A1leg./Kxj, dt.25.08.95 

(copy enclosed for ready reference) and letter No.PG.283/Con, dt.12.09.95 

fran Principal Chief Conservator of Forests, Assam may kindly be referred 

to. 

Under the circumstances mentioned above, your hbnour ,  requested 

to kindly stay temporily my transfer order till the verification is over 

to meet the natural justice. 

/ 

For this act of kindness, I will renain grateful to you for 

ever. 	 - 

Yours faithfully, 

ENCLO: As above. 	 (cNRA i1AN) 
DIVISIONJ\L FOREST OFFICER 

MRBVIGANJ DIVISION 
KARJ 

v oCBt 
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AmNExVt?,E - 

The Camissioner and Secretary, Forest Department Dispur for kind 
perusal and necessary action. 

The Principal Chief Conservator of Forests, for favour of his kind 
information and necessary action. 

The Chief Conservator of Forests, (T), for favour of his kind perusal 
and necessary action. 

(QTh.NDBA MAN) 
DIVISIONAL FOREST OFFICER 

KRIN1½3 DIVISION 
RIJ 

pcv°3t0. 
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C CI'VTL1LNT I.: P P',oNE It 	Pt 	UNMFL(R)Q7$aL,R GUWAHAIZ  

t1asgu No, 	.24c/131/8 	Gzli. 	 .hcj 	lOt' 	Ltc 	19134. 

u 	 tiu.d 	.th rr.nc3rn fur 
quito 	bomgt,qfl 	pBct 	the 	pf,e1:1c 	j' 	rr,, t...T.rAtjj 	r2sr&t 	rs 	and 
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C.ptti. 	tnc' rIEtr1/,,.(,1. 	c;i;ij/ 	and uthit 	SubordInats 

• nLen 	In th, 	smn Strtlnnf t8171,. bøyonøth, 	nimI 

t.flur 	c,f 	ysers and tn 	ny v.jzjg toi' a piriorJ axCgeding 

5 Y3ai 	t a stratth In Contrnuintinn of 	uverajnt Inatfuctiaml 
1irii in 	tbt 	ettr 	w N 	ftam 	tin,, 	to 	tti,,. 	Ssch p:actict. 

0j. 	t 	 ,,rd ntnf 1r 9 tatlflVtab1, 

rl 	tti v9rt, 	iritnr,,t 	1 ritl 	it 	aInt 	the 	tti,r€.t 

Ue ptb1Lc 	ervir,. 

• 7, 	Mt!,, 	Cp1tjj cl .nsidgrg ti tFuo 

i mstructioni at, Amid dovn tn nvp-treesslan vi t1jaoMflijor  

uCitJ,/ 	bQrot 3 tnffthculd he  terefqr.d 

upun tn1.tjn of 3 ia,:$ ut ietvt .Fj at nrg pb%c/kpb1.. 

Zn iny 9c1ptiuf181 c;n 	 tr6r'—"fcr crtler 
i 44 1, tJv bcLDr Cciiipi.ttc.n of 	y'rr, 	 for vuch 

tratt, hhLoujEj tW t'jtorchd in v ritifl , j. 'Awil -irly if jan 
ckiic,í' 	uI. tIq eteiLir kel't niyonr 3 yera in • 

pjjPttcuLt etb.tio,V' tat'Th, raeuom, for r1361nç 1  such 
Cpfltjta,.i, 6hcu.LQ mAao ( 	:cnrdd in writinç,. 

3, 1ranef, 	cu3.c cn rirnei gcc,sJc, be 

4Pff$VCtPd in euch mpnnqr that th* tt1,mLo •essi)n of the 

ohi.Ldron of th.. t rj 	tloYmw is nut i*eted. 

g,cltC - 

- 	 - 	- 	- 	 - 
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rer PUTPOSR çif  risiculating the above period 

aS 3 yq,e, service t•ndetd in all pests it a station 

O.ptt. /renc'/C.iI w" if in different gr,dse should be 

taken together. 

lr,tn.tgr uz!cri, i&sumd An thj principles 

indict.ø lobove ah,'jId ba iMf,.Iflt.d within the sp4actiad 

tier 

) 

3. 	.z'ezn. unt would like tti.eisph.iz.i the 

abso1ut, flicestty ot impI'flinç the abev. t iflUtruttiuns, 

any vlultirr will b 	oui4 viewed by 6uvarnment, 

_3 	.t&iy to Lh.a 6uvL o  
Iispur, GiJwh:ti.. 641 
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Borne in Indian Forest 
Service 

Bornc 	in Indian 	Forest 
Service. 

Borne 	in indjaii 	Forest 
Service. 

Borne 	in Indian 	Forest 
Service. 

Borne In Indian Forest 
Service. 

onservaij 	of 
. Forest. 850-4.0—I O50—E}3-40._ I 785-50-2035-602395 

• 

I 25O—EB-5_J 475— 
50-1775 80-2475_E._8028 75—. 

100_35751252oO. 
Wild 	Life 	Wardon 	(in 
(he rank of Asstt. Con- 

850-40-1050_Efl_..40_ 
1250—EB-45.1475._ 

1785-50_2035_602395 
!trvaor 	of Forest;) 50-1775. 80-2475_EB_802875_. 

1 00-3575_125_4200 
Botanist. 

• 

850-40—I 0S0—EB-4 0— 1 785-5O—O35__6O2395_ 

1 
I 25—EB-451 475— 

50-1775. 8 0-2475—EB_802375 
100-3575_125_4.200. 

Asstt. 	J3nginccr. 875-10— l75—EB-4O 35-50-2035-60_0395_ 
127f—E13-45—l500 2555—EJ1—.02875 
50-150. -3575-125-4325 I Veterinary 	Officer. Grade pay 	of Veterinary Grade pay of Veterinary 

:1 Officer: Officer. 

1 

A NkE)c\)E 	, 

'4 
?hmc of the Service 	 ling Sc1 or pOEt 

(1) 
(2) 

149 

Reviied Scie 	 Remarl,s. 

(3) 
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FOREST DEPARThENT 

CHiEF CONSERVATOR OF FOREST 

Chief Conservator of 	Borne in Indian Forest Forest. 	 Service 

Addi Chief Conservator Borne in Indian Forest 
of Forest. 	 Service 

Conservator 	e 	Forest. Borne 	in 	Indian Fotc6t 
Srvjce. 

Field 	Director 	Tiger 
Projcct 	(in 	the 	rank 

Borne 	in 	indian 
Service. 

Forest 
of 	Conservator 	of 

- 	 Forest). 

-• 	Director 	Kaziranga 
• 	 National 	Park (in 	the 

Borne 	in 	Indian 
Service. 

Forest 

rank 	of 	Conservator 
of 	Forest) 

Planning 	Officer. Borne 	in 	Indian Forest 
Service. 

Principal, 	North 	Eastern 
Forcst Ranger's College. 

Borne 	in 	Indian 
Scrvice. 

ForeSt 

Instructor, North Eastern Borne 	of 	Indian Forest I 	Forest Ranger's College. Service, 

Deputy 	Conservator 	of 
Forest (DivisionI Forest 1500-60-1800_EB_60 

Officer, / 	Director 	of 
1980-65_9 175 

• 	
Forest 	Scheol. 

Tiger •Eroject,...(in.. the 
1500-60-1800—EB_60_ 

1980-65-_2175 g 	rank of DepP1y 	Con- 
ServatoFof 	Forest.) 

Senior Wild Life Warden 
in the rank of Deputy 1500-60-1800_EB60_ 

1980-65_2 175, 
ConScrvatoj' of Forest.) 

Borne in Indian Fore,t 
Service. 

Borne in Indian Forest 
Service. 

Borne in Indian Fcret 
Service, 

2975-100-3575_1 25-3825--. 
EB— 125-4450-1504750 

2975-1 O0-3575-125_3825. 
EB.-1 25-4450_--150...750 

2975-1 C 0-3575—.125_3025_. 
EB-1 25-4450-150_4750. 
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-7Before 	Centzal Adminislxatjve Trjbwjal: 

I Gr   tj- n4h;Pti 	A 
- .- 

16 ts1995 

• 	Vi/ 	Shri Chandra  MohjI.F.S. 
 

at "VS1 

ndia a4J othera 

The Written Statement on behalf of the 

t 	pqreit Nq 	the, tate of Asam ). and the 

I 	iMezt c 	 ipaX Chief Conaervator of 

ForetS,8sa) is faS follows - 

I, Shri }Iartsh Soowgl at present working as 

Conunissionex' and Secretary to the Government of Asssin 

! Lertment cjf ore$t, 	Xispur, 	hereby solemnly 

dóclare and 'state as follows. 
I 

• 	7z bat.I am the ccemisaioier & Secretary to the 

Government of As earn in the Forest Department, -  A copy 

of the aforesaid original application is eervt on 

the Re pondents No4 and 	I perused the same and 

. 	a'cpo4 1e ;49?)'ez1t4 ttberec..I do not admit any 

of the sUegatione/avermenta not borne out by records . 

11 4L.aUgations iayerments which are not specifioaily 

admitted hereinafter are to be deemed as denied 

2!.4 That in regard to the statements made in parse 4.1,-

43 of the appjioation, -the answering respondents 

. 1b4'e md qothmàüt o ma1e, However, anything not borne 

1 OLit  j•y 	 z1 ;adaited 



-/1 2 

. 	 4. Thes members of the Association expressed deep 

feeling of anguish and onxiety over the recent incidents of 

• v1ndiotive atitude adopted by the 1)1st. Civil AuthoritiOs 

'tlowards the Dist. Forest Officer. The attitude adopted by the 

Dy. Commissioners of Kokra.lhar and Karimganj Districts result-

ad in transfer of the D.F.O. Kokrajhar a few months back while 

'the transfer order of the D.F.O. Karimqanj was issued on 

05-09--9 	The unilatral action of the D.C. Karimganj in go- 

ing to the press and electronic media on the face of the in-

vestgation initiated through the Police Department on alleg-

ed transportation of illegal timber can be construed as an 

attempt to project a distorted image thommuNh through improper 

presentation of conclusions arrived at even before completion 

cf the investigation process. It Ias also be&n4 reported 

that the Dy. Commissioner desired an order of arrest of the 
• 

	

	
orost officials. This has not only created an atmosphere of 

total demoralisation of the rank and file but also to the 

officers of the department, especi'lly the D.F.O. , Karimanj 

who has' been put 	to a very embarrasing situation, This has 

not only tarnished the image, of the D.F.O. but also caused 
• 	

Irrepairablo damage to the imaoo of the Department. 
The members of the asociation therefore, resolved 

that Sri E.B. Dhar, IFS ox. DF,O; Kokraihar would submit the 

• 'details of all the affairs connected with Kokrajhar 01st. whic)' 

were the cause of disagreement with the Dy. CommiSSitflOr ul-

timatoly resulting In his transfer from that DIst, so that 

this matter may be taken up with the appropriate authority 

• seeking protection to the members of this Association. 

The members also resolved that Sri C.M. SharD.F.O 

karimganj, would submit the chronological development of the 

related to Karimganj 01st. to the Executive Committee of 

the Association. 

H 	' 	The members unanimously urged upon the Principal 

Chief Conservator of Forests, to move the Govt. for staying 

the order of transfer of Sri C.M. Sharrna till completion of 
•_ 
the investigation related to the case. The members were appre-. 

hônsive, that Immediate transfer of Sri C.M. Sharrna might 

lead to the results of investigation falling under the shroud 

of biasness and thereby adversely effecting Sri Sharma. 

H The_members of 'the Associatiofl further rol'd 

• !that a memorandum be submitted to the Commissioner and Secy. 

1to the Govt. of Assarn, Forest Department to the teffoCt that 

'Govt. i 	not act aga 1nt any rnemberS of the Association oi 

•receipt of information/rePort from any source without takinq 

ews  6- 	of the Principal C h 1f Cons 

Contd..t.31- 

00i 
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3 That in regard to the statements made in pars 4.2 

1 10 the qpp34ation, tt is stated that the applicant 

canot haç any tgrievance against the impugned orders 

da114 3$$3 by vqhioh he was Imansferred from the post 

of ? Jaiord orst artmgçij Division to 

the ?pcat 	eputy id Directcr, 'Piger Project, 

P°M P10 	1 	st IpO Papoty Field Director, 

Iie 	z 	yt ko ibo declared as a cadre post 

by 1 	v.rnment of 14ja tlu'ough Tz'ienniel Cadre 

feyie Qc(41tttie yet thts post )as ben held by a 

;Oade offier of te samebatqb qf the applicant 

041 i1 140dtxon from any quarter; Due to some 

41*ficultLes it is not possible to 

Pt cadreofficers to cadreposta only and nonoacire 

officers to non'.cadre posts on1y The I .F .5, CadreI . 

4 Rule1956, : h0'*'ey8,. 4S not redtrict the posting of 

: cad'e officr to 	on-adre post A cadre oftioer, 

whei.sted to a nonacadre post,gets the same 

:elnts 4d 49y of the cadre officers 

1]diMg 	Chf crse1aiox1 of Foreats(Terrttorjal)F ,17 

re tq24ig exoade o3ts hiob areyet to be encadredi 
j ec4! 	errlpj the applicant to the post of 

.DLvtonl .Fest Officer, Karimganj, the applicant 

:avedfoz'* long period in nonaadre posts of 

-Diviøjø*1 ForesQffice, Dhul?ri Social Forestry 

I Diviajn, Gau!jpur ,nd Diviional Forest Officer, 

Haw, DijsLo,Rsmen. 	applicant made no such 

oomplajnt hésoever for such postingd Other I.I.S. 

OfZioers like 3 i-Shen Singh Borial and MrSantosh Pal 

i Slngh were alsoposted. as Deputy Field Director., 

. Tiger Pro3eot at, different times But the applicant 

.tQk th shelter of this .Hon'b].a Tribunal in order to 

óctuvent the present order of tranefer The applicant 

prviously lia4 tried and managed to get the order of 

C0fltd 
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I 	 W$ tpaB$ unbecoming eiavoc 

i n t brd.r eeting held between he Deputy Commissiore ra 

;3t OIicera of K*rjmganj and 

Whe norder at transfer 
Le iniade, he Maiti takes aU aspects into 

	

1 	 jQfl 

That in qgar q te 4st0e ents made in para 44 of 

the, pp1Lcation, it is stated that the applicant has 

nt 1 ,ieaed the cpkresent Deputy Coinmisstone*' at 

arimgauj and he has not annexed the correspondence 

Lt04 ito iu this paragraph, A such what transpired173 

f ig 

71,  the 	werixi 2spondents are not aware 
c k asaeft tt'e on 

Tk. -applient atook carge 4n the afternoon of 
IS  

.04 appUct has xat is tcbarged his duties to 

*31 cocerzd, Due to his 
ttfr•a 

414 

unIeccmLiig 	vioi 	1or4inat ton and misconduct 

; and frequent unauthorised abaenoe the Mmintstratipn, 

n 4o deemed rIt :zit trasfer the applicant 
from his resent pot For r0tain allegations, 1 has 
been oharg heeted vids 1etter 0ø!RZI1$4/96 dated 

1 

That i* regard, to the statements made in para 45 of 
the application, it is cstated that the Deputy Commiss ioa  

Karimganj h*ireport$ o the Government about the 
becorning beh•iour. ahowed by the ap1icant in the 

meeting .be3d betwien the Deputy ommtsstoners of 
Kar1mganj and Aizawal and otbz forest officials of both 
the States to dtouss i?order poblems L at Kolasib on 23495 a 	a 	a 

aa 	•.. ZA 	
........ ...... -. 
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,  
Le 

transfer A 	
•: 	 ' x,  

j . 	
ThereZt, e 	

flj$tT&tt°fl dOid to 

It may b stated that bSeqUehY 	
p1atflte 

. , . we3e ieitVø4 
OWt 

L1ega) bOOkSfl8 of •jmber$ 
tb 	

- 

: 	:pa 	os4e •3 
tte of 

. MSa 'thr$h Riway •i 

. 	: 	4 ;jfleg] 	14ng 	!$ ., *ri4i D5,1ptt• 

I 
ur4er tbe jØf101 Of  the aip1ióats 	iDptY 

I 	
nei;eqtesd to te 

I 
qi.4ioner 	r1($r 	orestS tc trwsfeD 

t a;p3.j1c*Tt at aiiy pOtflt O, 

That inegard O t1e 
$ jflt$ ade in pa 4 4 

. of 	
1icatt. it £s Sated t&t the 

,au:iattans made thertLfl are ba8e1e 	
It is teyofld 

	

t'e ioier 	thee  putl 	B1O& 	to pt preSWYe 

ie State Aaifli*tt0 
The applicaflt has not 

	

jjOfl.d 	
bj5 PP1ittrea8°n5 which led tV's

- 	 Dep 0. 	j 	 $ 

io bi:s strained r iti<hiP with the 	
utY 

CtgsiOfler, 
Karinlgar& however, the Deputy 

4 
; Coamissioner as Iheead of the District 

has ioeep abreast tie State 

MI*14iBtatiOn Of 	ot* b 	 dents r 1UIg to 

ton 

Due çto i2i&cttófl 	ath'e on 	part 

40f Ue appliCa1t to stop the illegal movemeTt of 

bsr afld 	O reckless a!nd jilegal felling of 

tres tthin hli rjc tt91t, 1he unruly be 
aYiOtW 

shNn by *e appliC9flt in the border meeting held 

betWeeflhe 
Oii4 J4*inistrati0n of Karimgafl1 and 

Goverflt âf $izor*TR ø1ntwtth the forest officials 
nm  

c ; Yth e Statü : .23595 at .Kolasl.b, the 

ernat bad conte1UPlad to place the ppltoaflt Ov 
uncleD suspenSi0n 1  4owever, instead of placing him 

under suSpflZiOfl, be waS transferred out of Karimgafl... 

1iSiOn 1n paragraph Z2 of the applicatiOn, the 

applicant stated that his allegation is that he 
Contd 

- 
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\\  

be was trsniferred from a cadre post to a non-cadre 

post 4  Mr Rabh a t  the Respondent dX is also an 
. .. 	

1 :I4oS, officer. When the aiica.nt is trsnsferrd, • 
.* . 	

bewiUgethJ.s.ga1aiyand.statustowijchhejs 

11 	

S 	 . 	I 

. 	
1 
" 19f the appiio*ti$, 4t is atated;that the -trane1er 
I . • I 9• 	ppiant iqs made in the thierest of . the 

' 	
F..ub44 ;zvi.ce 	iheie s ZQ wiid.; spread 

. resntment o1' the I.F.S.Assocjatjon of the 

t ;onthe tqdtxon * 	o the applicanthid  

ninutes dt tte 'gener 	eetiTng of the uaociticri 

(as amxe to 

 

the p1cation)reveal that the 

ssoqiat ton is rjdt çu1 sied of te matter 

rei*tjn td tIie dpplicantJ,The A$sooiattcn,therefore, 

ieoled that the *plicót would submit the 

I i cbranologicai. 'development of the case related to 

arimgan) District to  't .bs 1iecutive Cnittee of 

th Asdciatign 

ri redeipt of tbe ItnuiMs of the 

Addtatton, the Government give it due consideratia 

nd intima'ted the Asdci!atiton thr'ougb the Principal 

Chtef C,oflse*rvaor * o'ess t letter No.PR73/9O/ 

	

223 da 	29.95 not 	intex'fre in the 

Mministratje dec 4ision of. the Government but to 

remain confj.ned to tr steps 	edxes'sing their 

	

•t•-. t- 	i_ fli 	\ 

rieva9 on service oonditio, U : aWT The 

Assooiation hs not pursued $inther in this regard. 

The applicant's allegation that the 

Depijty Commissioner, Xarimg4rl3 bad tillegally made 

the seizure is not correot The Divisional Forest 
1 	 i s  

Officer, Icarimganj, had ordered for booking of 

4 Wagons of timber at Chandkhfra Railway 3tation 

.Contd 	6 	- 



1. 

( 6 ) 

0 
and it was observed that the transaotion was 

between two fjátttious name of persons i.e 

consigner and consignee. The full addresses 

of the cons tgner and the consignee are not 

er.t It has 9sq  be.fl s0te4 that the 

€imber5 Lri q4tin ar riot ;o,Z ftor origiz 

a4 +aid by. t jap2ioai .n4r t}e ie  

¶ 
oircUmstaiCea, t 	mr h$ eoided to 

get tt iflV:e3tigated tby t) Bureau of 

stidatin qcvnonic 1ofe13qes), an 

I ,hdw f ger1cy qfGio,vrxinent of As sam 

j hch jis 	$tutes çor :tinding out economic 

offences .cói4t44 1y qovernment officials 

• 

	

	
Since the investigator will be made by the 

atcreui4 BuieaU, h* ;1prhefl8iOfl of the 

pplicint that ti hi 1abaence Gn transfer the 

inveattgatio3 might suffer is entirely basel 8 

Hj8 fear itA,4oubt tor ia*nipulaticn of records  

in his ,abseüce jn tt joint verifioation is 
• 	 alsobasele 4 ijt 	dened th*t the transfer 

cder :th 'question S qtel 	thie l.eged 

preesure of the rD5Ptf 	qmssionerfj  

A copy of the letter No$043/90/223 
da44 	 a(r f/fth4 eter 4fto d 

(az 4nd ero 

241/ d 
'1 

• That in regard to the statements made in 

para 4.8 of the application, it is stated 

that the Prinoipa]. Chief Conservator of Forej 

4ssam I 	mply torW'ded tIle copy of the 

4' 



t I •'( 	
l7) 

17eo34tion, but he 414 not meJce any obaervation 

L. 

 

on 	4± .t appears that the applicart 

I r haà a 1high poer tof 	44t9; he h*s found 

jvfqx ,ds az$ dioveze4 Ud4en meanings in 

ths copy ot the letter of t}eirin cipa1 hief 

~Onaery'ator o 	ess, Mssm Which,
, in fact, 

e n texe. JA xeply'  to t1e reaout±Øn was 

	

I q 	Sx1cira]  Phi Conseyator of 

Pqrets, AssmI (( vide 	ctare-1 tq this 

9 	That in regard to the statements cide in 

para 49 of the app3icat±c, it Is stated that 

1they. era. :t 	ntoqs. The. Applicant used the 
.wx'd 11, g1 .Be±zure 	 this 

Ia *;e 	his5natjofl he 
1onej *bou 	aUeged seizure .of timer of 

izOl7a Ogin' 

	

•e' 	cnt )s nt )ar'ated the 

I I 	h4dnes8 4 	iax qtLi of the 
trict 	iil 	rat1qn in his appiic*tici 

but he has, rpt nientioxe4 thse words in his 

epreaeztat ón ;dated 1 4995. 

- 	 The applicant sinply represented to 

• U. Government praying £ox stay .of the .order 
i4 tranafer pas4ed gainst him or the following, 

!obeigrounds; 

He :e ;dicIarging his duties to the full 

3attjon of the athorjtLs and he had not 
o,pleted just Cne year ;0n1y, 

Cot48,.t 

1 

AO 



(V 

- (8.) - 

(u) this transfer will cause great pr'ob rw (3 
C 	dif4culties o him and to his fsaily 

I (ii) 	cotir tUMcpetton of the 

3o4t v iqcaton ,o iabers eiz6d allegedly 

ay, hot be a 

i'• manipu1aton t4 divr fga tLi4 qttzal fact. 

(iv) to stay ttqmpqrari;ythec4er of stay 

tijl 	 to meet 

&tuia3 Juice
fj.i 

in 1ictionwih 414 lbepresentation 
dated i4!O95 	 the applicatio), 

it 

 

is :sas4th,  the CoimUasioner and 

Al 	to. 	e qovernmnt of Assam, 

Epartn,ntof fFQrest,. had disposed of the 

se tiy )p tcrjr,  444 171 049 and held t 

tai hi3pra4r frsyng *e :or4er of 
C; 

 

irana4er i dould iqt 	c9I4ered. The 

Znt4t d ZOt consider his case in the 

1 abseràe ö.f ivaf44 gnds!it  

The aUegat ion, of the applicant 

}'q ?epuyqomisstoner acted in a high 

hande4 fxner Ion 1I1 	n?'vr'ification 
j 	t9!11eftf To j qppllcant in 

. aboiuti.y f4ilnt on 	ay e, Peputy 

I! 
C 	 C 

Wjthott' aitjig te aqtcme 	his 

;Zptq dat.1 t1,LO9.95, theapp34cant 

'hsA at the j8s ,tiie movqc he :Kon'ble : 	• 
1; j r1unai fdr [iayii 	je 1Qprtion 4of the 

order ate5495 by hich tke 4applicaflt 

Cj WS 	nsferred 



p 	 p  

Tbat in regard to the statements made in 

i pra 1O 4qf Ij 1p)1oaiiOn, 4t is stated 

j t1t til 4ecular date 1Q.?12$4 ref err$ to 

btiit 

Atve !Depaxannt to tzansfer offtcars 

under their control oil q,âeptL0naLca3e84t is 

respectfully .Subit$e4 tbt the Hon'bl Supreme 

ourt1oi:1nd±.Ie, oi; a hc1.rulsrs, as 

:clls :- 

" Who should be transferred where, is a 

matter for the appro'iate authority to decide$- 

transfer is vitiated by mala- 

• 	 of any statutory 

roviionS, }e court ca ot,interfere with it. 

Whila orde iig the transfer, there is no doubt, 

the authority :mut.keP x mn4 the guidelines 

asudby 1i 	rnmxt 	the subject. Simlarly 

• 	 if 4prsoni*Ic 	y,represeztation with 

respóct q  I 	iqfer, the ppropriata 

thoi'tty mtt.csi4er Ia same having regard 

i to the eigñcias f 	±ntton.The 

I 	ines thay.  that; 	P?381l?le,husband 
muSt be pO3teC 14 	e ft* :P)40e,The 

said .gu14e1ñe 1O4er .the nt confer upon the 

I goveznini tI*p1oyee legally enforceab1e rightw 

i (411994 q q j 2 	p,r7 ) 

I T41 I guide1ines quoted by the applicant 

• 	 aláo n4 	nçi ,upcn the *ppljcant a legally 
;ex4rceaipe xght 

H 

5 	I 



; 	
\-x 

. ( 10 ) - 

s - - 	 • 	1S 	 -- - - 	 - - 	 - 	 - 	 - 	 - • 	sz 	 to tqe atatmext ae in 

~j-lj 4t 	Pa4J2of the 
	

7 
apic1n, ji; 	Rt5d tI1t 	Iriian 

ii p4r 	3er,J 	q%1 
P 	,196 4o not 

	

ar.  $j aia4er 4 	isx trtom a 

: 	

f:ept to 1 nqi-dadz'e jot1 Under, Rule 6 

df ~ e I.F,S'J t(qadxe 	]e:d,f1966, . qadre 

I i ifie 	en 	Ieputed to cpany, 

cj9 jby jO 	dqa3is, whether 

dorpat4 ;cr( ndt, wh1ch ti to]]y or 

I ;ta 	1dth' ,cà c'c trol d by,  a State 

4riicipa. 4o2'dxpqratjon or a 

athrje 	S tiorzte. 	Rulea also provide(vid. 

Rd]d 1 tat 	4y' qtti 	rises as to the 
---- ---'-- 	 - J%aA  'T1 ue 	iZa, tne Se aball be 

;4eoi4 d b •th 	tr1 p:ceent 

pplicant took this ploy in order - 

ii ,4 et 	ijz1 fro t1,s }Ion'le Tribunal in 

lis 	oui he p?sto Dpty Field Director, 

;Tl4dr 	has been held by a Cadre officer 
Of thea 	atoh of 1e 4Ppii t. The present 
ResPondn.3 tN4 hLrns1f ,i 	Cade o.fj cer .Due 

jto some administzate iencies, it is not 
possible 4to pQst 1 oadre of4crs o cadreposts,.. 

r4or"oadx ;Offir +i ' 

• 	a4 1 9fic4z 	qqud4ig 'lie Chief 

holding 
are yet to be encdred: 

j 	1e applicant.he1r srved for a long period 
in 4qj4a4e posts of Div1ajonal Foreat Officer, 

Contd;1j... 



.1 

ME 

ell 

6,45  
so 

( 
11 ) - 

Djviaional Forest Officer, Dhubri Social 

Ecpresry Divjson,qauripUr and Divisional 

Porjqt,0ff1cqr# Ramxn Bivisi9n, Hainren 

"ainsl wh16h:Ro3tijjgj te api4icant did 

not miki 4ny?Pla0t qf .i 	g4ijy. Only _L 

tr reasona best: 	!1it 	teapplioant,he 1 • 
discovered 	uddisiy that he cannot be 

'5flserrd 	4 4qn-qa4ra po$t . in his 

xserb9n daed 	O99 	(Amexure-4 to 

te 	patozi ) 	o 	he 	ommissioner and 

Secretary of the  Forest Department, he did 

ntot ientiQ ,that he 	tbe trrsferred to 4canot 

;pO•L ¶rhe 	ppicant has not 

how tii order of 	*nsfer to a 
* 	. 

non-cade .go1.v 	*1±***t k 	can be 

Tbe 	ppiicat 1.s called upon to 

sholi the oae Jzi W1dCI thia Hon'ble Tribunal 

held that * rca re o.tficer, qannot be 

iansfórred to à ron-oade postV 

A Go erniet fficer, if 1posted in 

a tr a ferrae post, oah be tri ferre4 at 

any, time due to a initrtie exigencis By 
-. 

jno stretch f imagination it can be said that 

a transfer mde :befdre, the completion of normal 

years . eñtr,e pcstig iiq pit1veThe 

applicant is silent on the mattei which led to 

an investigation1 

Contd. • .1 2.... 
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*( 12 ) 

121 T4at.ir,regd o tle tslateaents made in 

•. p4a4'1 13 af the !)p1iCatiOfl, it is stated 

jj tb* thây are not,00xrec$.'Sri Abhiit Rabba, 

I.F.8. approached the. pp34o*nt for taking 

; or .d2aIge but the :applicant had shown the 
I order of he }óne Trjbuns1 gnd .Ie refused 

to haidovez ch4re. 	ortt io,4 by 1.

• hiseiegzam. 	
f 

datd,41oJ95 intimated the 
t.I. 	 tt( P1t 	i 	 t 

,Goyernmet that the ppIicaxt did not hand 

over :!'4f ie tap1cant submitted his 

• 

	

	 jJ-09095 ,nd4nzediate1y 

:t 5 tte1  ;he approached t11áon1 b1e 

¶Iribuna1 

13 	That!in  regaid ..to the attemnts me in 

p 	4'14 of a *pp1ica1ion, it s etated 

that.no injustice has been cu3ed to the 

,pii4ant; 

14fj That it is repectfuuy aubiitted that this is 

n?t at all a 1 itcase In which this Hon'bIe 

çTribunai sk&ou1d 4ittexere,1  

I t 

4; 

~) 	 - . -MINW111, : 7 
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) 

qr 
preaer, coamxaajorer 1k Secretary to the. Government 

• 	-- 	 Of Assaul, d4 heiUeby $t1 :th*t the 3tatements made •' 
aboió ai trte to my !kn1edge , belief and 

oratiOn 

 

and 1 have not suppresaej any fact 

- 	 I 	v •asJ 	t vAr-if ioqtion on this 
.5 	th day.of, October.1995c 

H 



ANAl 
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ruuEr DE1'ARTht.UT :2*z 	UXSUfl.O  

jO.r ?3/90/223, 	Uotod UJspur, the 29th ptbøz/g 

From 	: 	Shri H,anival,I,J1.$. 0  
nizni1onor & ucy. to the tout *  of sim 

To 
The Principal thief Conerv ore forcte 0  
Isoam, Rtahabari, Guuhati.'8 0  

ub 	Z 	Rsalution of tha Indian Fat Srvicn 
.ssaociat.ten Assam Unit of their ri3ueting 
held on 8495. 

Rof' 	 Your lotter NUPGiut283/CUN dtd, 

Si!,, 

I am directod to rcfer to your lettin monttoned 

above, and to inform you that Covt txtdd not appriciati the 

rozoiution abptad by the Asuam Unit of the 	 Ajuaciation 

on 89i95 in tho matter of aiietrative doc inion of the Covt. 
as such will ndvu!3aly &i'act the functioning of' tho adiniatra" 

tlon. It uould be appropriate if' tha Assaciatiorn. VLght to 

rodross their griuvanca if any in ccnnoctian with their 
aervico can$itions and otc Lnotad of taking resolutIon for 

otoyirg or t:aner of' a ?nu membera of tho AssacLa.tian,  

againzt whom the following lapsen toxo brouqht to thu notico 

of thr Govt. 	 ) 
Ssri Ui3 .. Dhar,IFi 0h4 he ua holding tba post 

of ).f.U., Haltugaon flivision, Kok jhar, had gOflt3 to such an 

extent that he filud a suit agaivt a senior Civil Service 

at'f'Lcor of the Uitrict Mdzninitration without eiun taking 

any permission from covtk as required t4ich tontwuntu to 

insubordination and unbecorning bnhauour of an at'f'Lcor of' his 

status to thich he balonQs. 

As raykrd th& tranafor of Shri 1handro ttohan,l, 

the Uivisiunal VorE3* Uf' 1Picer at f(okrajhar. Govt. had taken a 

oultablo and tioaly tnpato trans?ur him fralm (arirnginj 

instead of taking dL!fciPlLnarY actions ag'aITIA NO for his 
unruily bhavLous shun by t4i to the £kputy uinisaiorrnr, 
Karthyanj in presonco of his countorport and other innior 
LWf'icor of fljzorarn at Kolasib. Mizoromon 23O5.95, 
Furthor, th istrict A £nlMtratiOn tuis tidd to cobat the 
llualitia5 that arel no occuring at KarLjenj whuru thu 



 

14 

: 2, Zt. 

 

Oluiionul Vort Of ficpi has vhawn e',rnplt€ non operation 

uith the t)i5trict iidmlniatrad.an or Karitaganj . flulting wro 

ujling 0?' tii&ii c.i U3l8d £lluçjal V'illing of' troas in 

e9rV13 f'arcts of 

You ur ttuirnfurv, roquasted to thstut the  

oPf'icars t3 comply with ovt ordars ?ortht$th tnd to 

Intimato tho actizin t3kan thron. 

Youvi raithrully, 

ç,Cwaniicnar & iocy. to 	 4' th Cthtt. of' aam 
orot 	ptt.' 4  )iapur 

now io .FL. 73f90/223'.f, Otod Oispur the 29th Sptbirf356 

Cpyta:— 	 * 
140 	hri H. Co Chakrabarty, 1F3 9  Prcidnt. Auarn Unit of 

I.F.5, Association g  OP?ica of tim PrIncipal Chiaf' 
Connruator of Forents e  5oc4al Varoatry Aoao, 
Lou HarenqL flood, GUwOh8ti..24. 

2. 	5hri 5Pay Choudhur •IFi,,Central .ocvtary, I1eaa 
Uru.t of' I.F.. AssocLution j, Uf'f'1.ee of thr3 Principal, 
Navth E85t Eoret Hancra Colijc, Jalukbari,, 
Uuwahntiui14. 

By crdr ott., 

CrnfliSjanor & zOCy.to 
Poilspiur.N 

 Caut.af' 3aca, 
frt iptt.'  

27 
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O.A. NO.. 216 of 1995 	 Or 

• •1 	

't t, fl ';J:::dia áxLot&ersi 

The show caus( on behalf of the Respondent 

1: .N02 a 3ia.sa teUc?wa  40 

• i 	• That this Hon'ble Tribunal by its order 

dated 2195 paasedlin 6.A,N0216 of 195 
asked .t0 altw cauae hy th  t laterla ralief prayed 

V 
 

	

or 	TOtbØ  gr* dh.•}ion'ble Tribunal 

,.3ió dIrected $e 1eepqn ente to dispose of the 

rep9eeentat4cn d*te _0%4.95 submitted by the 

applicant 

Thst the Respondents No.2 and 3 filed the Written 

!tatem!4t vhere he reasons for his transfer baa 

h• been g v }ox'b3e Tribunal may be pleased 

to 10* into those f aqtip whi1e cons1derLng the 

interim prayeratl 

•That 'be Respondent No.2 ha disposed of the 

.95 and rejected his 

Pr  - 	
:ayz or,4titying the operation of the order 

dated 5995 ;b whiqb be 4s transferred 1  

A copy of the .order dated 11.10.1 995 by 

i40h t40 representation is rejected is annexed 

$reto W.  mrked as  Annexe-1, 

That it is .respectuUy submitted that no interim 

rder,  may be passed granting .Etay of the order 

date4. 05O995 in the *acts and circumstances 

twxtlonedln #to *ittem Statement,l 





R(RrST 

H 

GRERIT cF AS3M1 
DEPARThFNT ::;:: 

Dated Dispur,the 11th Octoher,1995 

Perused the representtjon No.C./4/trns 
dated 1 4995 suthnittcd by Shri Chandrallohan,,5, 
Divisional Forest Officer,Karimgaj Divi.sion for stay of 
his transf' order, In his representation Zhrj Chandr 
Mohan has claimed that he has been discharging his duties 
and responsibIlities to *IJ3 satisfaction Of his superior 
authurjtje&', He has also claimed thet "his action in 
checking all sorts of illegalities hve been approcjat,ed 
by all". 

However, from rords nVailsible, it appears that 
lots of 111ct 	are tckIn, rl. ,Ice In his durisdiction  
at Krirnganj Divisinr and he has failod to chc!ck the 
IUeg1ti 	!ithjn LiI3 juricdjction. Presently it is the  
District Adliiinistration, who are active in curhIn.!i the 
illcgaliies and Shri. Chandra 74 ohan # Div1sjonal Forest Officer 
who could have taken full advante of endaour of the 
Djjtrjct Adthjtrat1on in crbirw illegalities if he would 
how.-'-- ex tnr,ded full co'-operetLcn to thc District 
Administration. i3ut his in ctin and canplete non co. 
oprat1t with the Diatrjct Administration to curb the 
illegaljtj5 that are tdking place in Karlinganj Division 
prove his involvement ard connjvce of such Illegalities 
with the timber amugglei1a, The State Covt, ,  is within the 
knowledge of seizure of lilltgal timbers by the District 
Administration of Xerimgnj on su 3-Dicton of niovement of tjmber 
in the fictitI 	names t the consignees without their full 
addreses.4 senior fficr from State Readqvartei Shri K.C. 
Pator,1FS,Consertox. of Fcrest, was deputcd to investigate 
the matter of timberb GlIzed by the D,C. rrom Chandichira Rly 
Station had observc!d as folleW3 

"it wot.1d not 10 6iout of place to rntion hera 
that the initiative iake by the 1j.Ca,1Cariranj In curbing 
il1egalitie in Karingenj Forest Division j3 very mue 
apprecited.As for an 1n4tance, on 499.95(night) the 
D.C. detected 61 piecea 

Ze 
illegal Teak Timbers ith

Lawaipowa Range and gottimber seized by the Rangc 
Off icer,Lowajpo, 

Cotd.. .2.., 



(0;1-  

Secondly 1  there has been continuous report of 
sej.zure iof timbers by the District Administration end 
report of catching peroons red'4ianded at the time of 
il1egalfel1ing of trees. Though it is the duty of the 
D.F.O. concernedtere is not a singlo. report from 
Shri Chandra Mohsn, D.F.O. about such ac'ion from his 
end. ItLs obaerved that he does not stay in }1rn4 
cost of the time he passed at Guwahati. He hf- I gone to 
such cxerul- that he by remaining away from his TQ 
un..necoE3sary deaycF1  and avoided to carry out the joint 
erifiction of the origin of the setzed tirbrs in 

Chandkhjra Riy. Station by the .Ditrict Administ'atton 
It has thereforet been 	rstd to the .1,(E.0.) to 
investiáate tho iqiLry. '3o his claix tht he his been 
diochar$ing his thtte to 	full natisfaction of the 
superior authorIty 	well cs his cicti that his action 
in checcing all sorts of illegalities in his 
jurisdiction ha'cte b?en appro?iated by all is not based 
orifacts. 	H 

Shri Tiandra !ohan 1 D..O. hs submitted to 
Govt. that his trenfer order will cause great problem 
and difficulties to him as well as to his family. 
Tranfr and posting is mad* in the interest of public 

and y Govt. servantis liable to ci 

weli as of the fe11ly coitsidQred only when a genuine 
problem is put forwnrd to Govt. In his representation 
Shri Chandra ?4ohan •DJ!.O, has not indicated such 
proble and hence there is no ground 	consideration 
of his stay at Karimganj, and his continuance in 

ringnj Division is very much detrimental to the Stta 
Govt. And there is every possibilities of facing public 
litigation cases by Government. 

In connection with alleged seizure of timbers 
by the;D.C.,Karirngaflj,Zhrj Chandra 1iohan has suhn4ttcd 
that vCrificatjon of cei.ed timber of Mzorai origin is 
still tander process and he has cxpresed fear that there 
may• be rnaniulatjon of actual fEct if he is trsferrid 
from that plaàa .Since it is a joint verification 	a 
senior officer of the rank of Conservator of Forests 
has been eked to remain present in such joint 
verification there is no reason about his fear of 
nianipulation of doctents in his 

I 	 .. 
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It appears that the D,F O O *  purpos uiv rants 
to delay theverification by remaining absent from 1h 

wuiuthorieedly and by not extending co 
operation to the D.C. with an ulterior motive. It is 
learnt that his substitute Shri Abhijit Rava.WS who 
has been released and likely to join at Karlmgan3 
Division and therefore the prayer petition d149 
subaitted by Shrj Chandra Nohan,D.F 1 O could not be 
considered and the matter is disposed o?r.ng.y 0  
Inform all concerned.' 

The office has pointed out that $hrj Chandra 
Dohan,D.I.O *  has gone to the Court against the transfer 
order. It is surprising that he siiulteneous1y nwved 
the H on'ble C .A.T. challenging the transfer order that h o 
has been posted to a non-cadre post and also submitted 
prayer petition to Govt. showing different probleu 

However, without seeing the writ petition it' is 
difficult to make counent on the prayer petition 
submitted by. him. 

The if on'ble C .A.T. while passing order has 
given the liberty to the State Govt. to consider the 
prayer during the pendcncy of the O,A. The Respondent 
No.2 i.e. Commissioner of the Department has been given 
the liberty to conider the prayer petition of the 
applicant during he pendency of O.A. in the ion'ble 
Court, taking libe'ty given by the Hon'hle C.A.t, I 
disposed of the prayer petition as stated above 0  

Hover G1ovtI will not ins%ist upon 
Sri Chandra MoIian's handing over thargo till 1641O95 
on which date cOLw1t has 'decided to give hearing to both 
the parties. 

$d/c H. Sonøwl, 
Commssjoner & Secy.to the GOvt.of Aaaana, 

I 	 Dispijr  
?'emo NO.FRE,23/91/14.a4t, Dated Dispur,the 11th Oct'95: 
Copy for,ardeci to tk 
1. The Principal CiefConservator of Forests.Asam 0  R a h ab arl ,G urahatti.8 91 

2 6  The Chjef.Ccnsvator' of For ts(T)AsaamGu pti 34 The Conservtor or Fcrests,Southern AssamC:.. 
Stichar, 

4. The Deputy RegLtrar,Centrai Administrative TributL 
Guwahati Bench,$ajgarh Road.,Guahatj.5 

5 Shri Chandra Mohan,IFS,Djvjsicnaj Forest Officerp  
Kanimganj Division,Karjmganj, 

7r etc."'. 

Mdl.Secretary to the 0 cvt4,of tsar 
FOrest Dep'tt, ,Di&p.zr 



i.: BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: 
GUWAHAf I 3ENCH. 

~ fJ i 
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•1:- 

L 

EHod in Coutt 

Court Master 

O.A. No. 216 of1995 

Sri Chandra Mohan Sarma. 

-Versus- 

Union of India & others 

The show cause of the Respondent No. 4, Sri Abhit 

Rabha,IFS, Is as follows : 

I,.Shri Abhijit Rabha,IFS., son of Sri Dharani Kanta 

abha; resident of Rajarh Road, Link Road No. 2, P.S 

- Chandrnari, Guwahati,DiStriCt: Kararup, by profession service-

holder, aged about 34 years, 'do hereby solemnly declare and 

state as f?ub0 	: 

1. 	That I have boon irripleaded as Respondent No.4 in the above 

O.2. No.216 of 1995. A copy of the apolication of the above =K 
• 	 . 	 . CL 

case had. beon. served on me
.
.. I would file .opar'ate Written 

4 

statement. 'This JIon'ble Tribunal, by its order dated 21.9.95 

passed in O.A. Nd. 216/95 directed the Respondents to show c 

cause on the interim prayer for staying the operation of 

Order daced 5.9.95 by which the aplicant was transferred 

from the post of Divisional Forest officer, Karirnganj 

Divisior to the ?Ost of Deputy Field Uircctor, Tige± project 

a'tBarpeta Road. The answering respondent 1o.4 accordingly 

is showing ccuse why this Hon'ble Tribunal may not grant 

any interim order staying the operation of the Order dated 

5.9.95. 

Contd. . .2. 
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( 2 ) 

' That this Respondent has been occupiñg the post of 

nepu'y Field Director since 1991 and accrding to the Govern-

rnent Circular which the applicant has relied on this RespQn-

dent should have been transferred after the completion of 

three years. 

That the Respondent No.4 received theOrdr dated 

5.9.95 on 14.2.95. On receipt of this Ordar, this Respondent 

had sent on 15.9.95 a wirelesmesage to the aplicant. 

Mr chandaMohn'Sarriia,tothe effect that the Respondent is 

proceeding to Karimanj and Mr Sarma should,  be ready to hand 

overchare on27.Se'otember,1995. 

A copy of the W.T. message •dted 

159.95 is ann€xed hreto and marked 

as Annexure -A. 

4, 	That on 15.9.95 this answering Respondent contacted the 

arlicant over telephone and the ap)licant requested this 

Rcspodent to wait for five more days as he had stated that 

•he was to complete some inquir' at Karimganj. The Respondent, 

accordingly,complied with the request of his colleague and 

got reliased in the afternoon of 21.9.95. This Respondent is 

completely unaware Of the faCt that the applicant had moved 

a petition in thisHorble Tribunal on 21.9.95 itself. 

5. 	That, the Respondent could not arive on 27.9.95 at Karim- 

ganj to take charge from the applicant. In the mean time) tho 

uja Holidays ensued and the Respond2nt c?nt an express 	- 

telegram on 29.9,95 to the apolicánt staLing that the 

Respondent would.be  taking his charges from th: aplicant on 

October 4, 1995..The Respondent accordingly arrived at 

Contd...3 



Karinlganj on 3.10.95 and met the applicant in the evening 

of 3.10.95. The applicaflt,flOWOVer,. remained silent. The 

Respndcnt again went to the office of the applicant on 

4.10.95 at 10 O'clock in the morning,but found the applicant 

absent. The Respondent, therefore,, asked an office peon to 

'intimate the aplicnt thatthe Respondent had arrived at 
OVT 

the office to takc.charge The apelicant arrived at the office. 

at about 11.00 am and left the officcin a huff stating that 

he was unwell and he did not hahd over charge. And he also 

mentioned ahut a pending court case in vague mannc. 

A :.cpy of the telegram dated 29,9.95 

- 	- 	is annexed hereto and marked. .as AnnexUre-B. 

6. 	That the Respondent thereafter, sent an urgent telegram 

and also a Fax messag.e to the Commissioner and Secretary to 

theCovernrneflt of Assam, Forest Department, Dispur on 4.10.95. 

On 6.10.95 the Respondent wrote a letter to the applicant 

requesting him to handover charge to this 	t and it 
A 

0 	
was received by the Accoun.

tant of the office on 7.10.95. 

Even thencharges were not handed over to he Respondent 

and he sent a 'Px-mesSage on 9.10.95 to the Conservator of 

Forests, Southern Assam Circle, 3ilchar. The Respondent 

also intiated the Deputy 0issioner,Karimgaflj,0n'9.lO.9S 

0 

 bout the adamant attitude showr b the appl.cant in not 

0 

0 	
handig over charges. The Respondent also had a telephonic 

talk with the Conservator of Forests, Southern Assarn Circle' 

on 9.10.95 who advised the Respondent to wail; till 16.10.95. 

Finding no way out, the Respondent returned from Karimganj 

on 14.10.95. 

Copies of the Fax message dated 

4.10.95 letterdated 6.10.95,Fax 

rnessa.ge dated 9.0.95 and letter dated 

9.10.95 are annexed hx±ik hereto 

Contd. .. .4. 
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and marked as AnneXUrOs_C,DE and P 

'respectilY 

7. 	That the Fi
e

D ector, Tiger Project at Barpeta Road 

No.F/P2/h/3l62 67 dated 21.9.95 intimated 
by his' lete  

the CoriS5b0n6r and SC 	
ary to tee Government of ssaffl, 

e Respondent had already handed ove 
F orest Department, that th 	

r 

his charge and had been relieved on 21.9.9
5 • 

A cpy of the said l e tter dated -  

21,9.95 is annexed hereto and marked as 

AnnexUre -G 	 - - 

8. 	
The the .R pndent statOS 'that he is now hanging in 

- the sphere of uctaitY. This Hon'ble Tr ibunal b7 Order 

• 

 the oeration of the Or cr 
dated 21.9.95 did not,a ,suchStaY  

dated 5,9.95. ThS Hon'b16' Tribunal further directed the 

iespondent5 No.'2 ad,3 to dispose df the representation 

dated 14,9,95 submitted by the applicant praying for-Staying 

• 	temporarily the order, of his trnsfer. It is 
learnt that the 

Rcspofldflt No.2 by his order dated 11,10.95 rejected the 

prayer contained in the said representatiOn. 

9, 	
That under such circumstances,' this ReSpOfldCflt earnestly 

prays before this Hoh'blC Tribunal may be pleased not tiass 

' 	
any order' granting stay of the operation, of the order datod 

5,9,95. 	 - 

oned sore that the this Respondent 
P10. 	That it may be menti  

i s a direct recrit to the I.P.S'. in 1984,' the year in which 

th ap LDlicant as also recruited to the I.F.S. by the U.P5. 

Con t d. . . 
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V E P. I Fl C A T I 0 N 

1 ,  

a 
F 

• 	 I, Shri Abhijit Rabha,IFS, the Rspondent No.4 in 

O.A. 216 of 1995, do hereby solemnly declare and state that 

the statements nade in this show cause are true to my 

/ 

	

	
knowledge, information and bclief and I have not suppressed 

any fact. 

I sign this verification on this 	 ........ day 

of October,1995. 

• 	 VI 
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TO 

FAX MESSAGE 

NO .AR/1995/KXJ-2 
Dated ,Karimganj 09-10-1995 

The Conseravator of Forests, 
Southern Assam Circle, 
Sjlchar, 

Sub :— 	Taking over charge from Chandra Mohan, IFS 
Divisional Forest Officer, Kariinganj Division 

Sir, 

With reference to the subject mentioned above; - 
I have the honour to state that in compliance to the Govt. 
notification No, FRE.23/91/205 Dated Dispur, the 5th September, 

1995 ; I approached Sri Chandra Mohan for taking over charge 
on 4-10-95, with prior intimation. 

However, he has stubbornly refused to hand over 

charge day after day. As a result, my joining time has been 
exhausted. 

Hence, in the liht of the above facts, I would 

like to request you to advise the undersigned as non-compliance 

of Govt. notification by Sri Chandra Mohan, IFS has created 
an awkward Situation. 

Yours faithfully, 

/ 0 (9 J 

( Abhijit Rabha,IFS 
Deputy Conservator of Forests, 
Camp- Social Foresty Forest lB 
Batarashi, Karimanj - 78712 

MESSAGE C01-IFIRt1ATI0 REPORT 
RENIJTE ID. 

PAEES 	 : 	Di 
ELAPSED TIME 

NODE 	
BDO/STANDARD 

RESULTS 	
OK 

To.48 
1 M• R.-48 INDIAzu 	 J1&p 	3444 frojBook No 	 No. 

07 
. . 	oci i 
cr_\' • 	

' Signatr of Booking Cleri. 
--------- -------- --  
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the 2jh1 	øpt./11, 

To 

The Cmmienien.r ni1 S.cretnry to the OovL.ot Aaaftm 1  
Vor..t V.pnrtsnt, Di.rur, 
0uwhiti 	6. 

nb a a 	Tr.in.f.r nnd p..ting at the J'.puby Director 
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5ir, 
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h.r,1993. A eo'y of certifteA of trnnfer of obnrao to enctono 

herovith for your kini fnforwntien P.nA nncea,nry ninn. 

V - ita frii1.hfuIy, 

/ 
11.14 blreotor,iIRor Project, 

AtFnrj;otft rod, 

Ce'V t$g4tt.r with a copy of certifiente of tranafer of churgo to 
forwnrd.4 to a- 

The kccuntrnt 0onerr) Amon-A unI Nagn1rn, tThinong 
for inf.rmution uni necossiry ectto. 

The Principel Chief Coneorvmtor of Fer.et,,&.enm, 

Rebeberi, Ouvnhati..iI for fipour of inf,nnntion and neo.evry 
notion. 

lb. Chief Con,erviter of I'orenta,WtU1if.,I,sftm, 
for favour of inforrvtion ownA neceasftry ucti,n. 

(1)Th. Dir.ctor,I'tojoct TIg.r,n'rt.ef Iautir,Pernrtmen% 
of Envirorba.1ta11 Vorc,te,Vi11ife • $tuitjuhnn od,floiv foIhi.. 
120011 fori1ilortIn. 

hri AhhiJ1.t 	 uty 1irntr,1'1per rroj.o4 
'ond for lnform'tion. 14 ehoi1v trit h1vr,if as r•l.i-

v. orficer with effect from 

rynt1u ) 
6I4y I3lrectt, ,T1,r rr,jct, 
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TIVE TRIBUN 
.1. 

No. 216 of 1995 '  

Shri C.M. Sharma, I.F.S. 

- Versus - 

Union of India & Others. 

RE)OINDER ¶10 THE WRITTEN STATEMENT FILED ON BEHALF_g 

TH E 	RESPONDENT NO. 2 AND RESPONDENT NO.3 (puRPORTEDLY) 

The spplicant begs to state as follows : 

That the applicant has gone through the copy 

of the Written Statement and has understood the contents 

thereof. Save and except the statements which are 

specifically admitted hereinbelow, other statements made 

in the W.S. are categorically denied. Further the 

statemeflt which are not borne on records are also denied. 

That although the W.S. is stated to be filed on 

behalf of the respondent No. 2 '  and the respondent No. 3 

in absence of any averment to the effect that either in 

the W.S. or in the verification thereof that the respondent-

No. 3 - the P rincipal Clii ef Con servato r of Forests, Assfl 

has authorised the Corami:siOfler.& Secretary to the Govt. 

of Assam, Department of Forests to file the W.S. on his 

behalf also. The applicant denies that the W. S. has been 

Contd. . 
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	 filed on behaY,  of.. the respondent No •  3 as well. The 

respondent No. 2 is put to the strictest proof thereof. 

F1urther in the verification to the WS., the cornrnissiofle± 

d Secretary bas verified the ,statemens made in the 

W.S. to be based on his ]owledge, blief and information 

;ithout disclosing anything as to an which such knowledge, 

belief and information are based. On this account, tne 

applicant prays before the Hon'ble Tribunal to invoke 

his power under Section 22 of the Administrative 

Tribunals Act, 1985 either to summon the said Commissioner 

and Secretary who has 	 verified the W.S. to 

disclose the source of information or to produce records 

based on k which the said Commissioner and Secretary 

has sii•ed the verification. In any case the statements 

made in the W. S. will reveal that Jthexz=xxx setious 

allegations have been levelled against the aplicant 

and thus there is necessity to see records pertaining to 
) 

such allegations to arrive at a just and proper decision. 

Thus the applicant humbly prays that necessary direction 

may be issued either for production of the records or 

for personal krw3 examinatibn of. the Commissioner and 

Secretary so that the source of his knowledge, belief 

and information is. disclosed. 

3• 	That with regard to the statements made in 

paragrhs I and 2 of the Written Statement, the 

appli.nt does not admit anything contrary. to the 

relevant records. 

That with .regard to the statmeflts made in 

paragrsph 3 of the W.S., the applicant categorically 

Contd...P/3. 
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denies the contention s made therLn and the respondents 

are put to the strictest proof thereof. The respondents 

.by their on statements have admitted that cadre officers 

re being posted against nOn-cadre officers and 

similarly non-cadre officers are also posted against 

cadre of fices which is contrary to the rules. Admittedly 

the post of Deputy Field Director, Tiger Project is not 

a cadre post. Merely because the earlier incumbent 

did not iaise any objection to his posting to a non-cadre 

post or for that mtter merely because there are instances 

that no objection were raised aainst the orders of post8nç 

• 	 of cadre officers to non-cadre posts, the respondents 

• 	 cannot continue 4th the same as a matter of right 

in violation of the rules, and also the dicta laid dosn 

by this Iirn'ble Tribunal. It is pertinent to mention 

here that many cadre posts are available against which 

• 	 the applicant can be posted. On the other hand, there 

• 	 are many xa non-cadre off i c4r, who are holding the cadre 

post it such as at Golaghat, Digboi, L)oomaOoma, i)flUDrL, 

North Lakhimpur, HaltLlgaon, Kachugaon, Bokakhat and 

many other plces. In spite of the dicta laid dosn 

by this Ibn'ble Tribunal holding that non-cadre officer 

cannot be posted against cadre posts, the respondents 

are continuing with the same in violation of the order 

of this HoiYble Tribunal. 

Citing the instances of holding non-cadre or 

ex-cadre posts by the cadre officers cannot absolve the 

• 

	

	respondents from their thties to follow their rules. 

There cannot be any waiter, estoppel or acquiseence 

Contd. . .P/4. 
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against the rule. Further as per relevant rules 

the State Government is empoweredto creat ex-cadre 

posts to be manned by cadre officers. Tlnis there is Mast 

difference between non-cadre post and ex-cadre post. 

As regards the statements made by the respondents 

regarding the services of the applicant as Divisional 

Forest Officer, Dubri Social Forestry Division, Gouriput 

(a non-cadre post),. the applicant states that he having 

not got his p romotion to the senior scale, whi ch was due 

to him on completion of four years of service in the 

junior scale as per rules, had filed an application 

alongwith others before this Hon'ble Tribunal praying for 

aDpropriate relief. The Hbn'ble Trib.inal by its Judgment 

directed the Stateof Assam to give promotion to the 

applicant and others to the senior scale with retrospective 

effect. It was only after that the applicant gzt his 

long overdue promotion to the seniorscale and was 

posted as Divisional Forest Officer, S.F. Division, 

which was incidentally tka a non-cadre post. But the 

applicant had to,  accept the same under compelling 

ciramstances inasmuch as for a pretty long time, 

he was deprived of
, 

 his promotion to the senior scale 

and nizEl he had to accept such posting without prejudice, 

to his cost. It will be pertinent to mention, here that 

the State of Assam being not content with the Judgment 

passed by the Hon'ble Tribunal had preferred appeal 

before the Hon'ble Supreme court whjh was rejected by 

the Hon 4 ble Supreme Court. It is categorically denied 

Contd ... 2/5. 
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that the applicant had tried and mamed to get the 

order of his transfer stayed for few months when he 

was transferred from the post of Divisional Forest Officer 

Dhubri S.F. Division. It is empthatically stated that 

the app1it never tried to get his order of transfer 

stayed and the resondefltS are put to the strictest 

proof thereof. 

The respondents have given a definite finding 

in their written statement that the order .of transfer 

of the applicant has been passed because the applicant 

allegedly shown unbecmiflq behaviour in the Border 

Meeting between the Deputy Commissioners and the 

Divisiufla]. Forest Officers of Karimgani on 23.5.95 at 

Kolasib. Thus a stigma has already been cast on the 

applicant withOut affording him any opportUnitY of being 

heard. The order of transfer being founded on such 

hostile allegations without there being any iota of 

truth, the same is an order founded on rnalafide and 

cannot stand the judicial scrutiny. As regards the 

allegations of unbemiflq behaviour in the Border Meeting 

on 23.5.95 as has been stated by the respondents, the 

applicant while denying the same asserts that there 

was no such behaviour on his part and in this connection 

the report of the conservatorof Forests, Souther Assarn 

Circle, k*x Silchar dated 27.7.95 submitted to the 

Principal conservator of Forests, Assam may be called 

for,z which will reveal that there is not even an 

iota of truth in the allegations. When there is no 

Contd.. .P/6. 
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denial that administration is bound to take all 

aspects into consideratiOfl while transferring an 

officerbut at the same time a transfer order should 

not be founded on malafide and colourable exerise of 

power describing the same to be in the exigencies 

of service or in the public interest. 

5• 	That with regard to the statements made in 

paragraph 4 of the W.S., while denying the coitentiOns 

made therein, the applicant states that the Deputy 

Commissioner, Karimganj is not, a necessary paLY to the  

present proceeding, the respondents have stated that 

they were not aware as to what transpired between the 

applicant arid the Deputy Commissioner and that the 

answering respondents are not aware of the same but on 

the other hand through out the W.S. they have made 

statements pertaining to the same. I'hus it is really 

surprising as to how such statements could have been made 

in the W.S. verifying the same to be based on personal, 

knowledge, belief and information. It is on this count 

the applicant has prayed for personal appearance of the 

Commissioner and Secretary and production of records 

SO that the basis on which thè statements have been 

made in the W.S. canoE be found out. In this paragraph, 

the respondents have again raised stigma against the 

applicant by stating that the applicant has not discharged 

his duties to the full stisfàctiOfl of all concerned 

and due to his unbecoming behaviour Rmtxmkw in subo rdin a-

tion and misconduct and frequent unauthorised absences, 

Cofltd...P/7. 
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the adninistration in its wisdOm deemed it fit to 

transfer the applicant from his present post. Thus 

there is contradictory staterients in the W.S. inasmucti  

as some time, the resondents have maintained that the 

applicant has been transferred because of his unbecoming 

behaviour in the meeting held on 23.5.95 and a±kk 

altogether a different ground has been stated in this 

paragraph. Thus it is absolutely, necessary to see the 

records 	to find out the truth behind the order of 304 

transfer of the applicant. It is categorically denied 

that there is any unbecoming behaviour, insubordination 

misconduct or ±xregular unauthorised absence on the part 

of the applicant and the respondents are put to the 

strictest proof thereof to establish the same either 

be documentary evidence or by oral evidence. The 

applicant has noted with a heavy heart that through out 

the written statement, the respondents have hurled abuses 

against the applicant and have given their finding 

that the applicant is guilty Joy of unbecoming behaviour 

insubordination, misconduct and ijtxxVr irregular, 

unauthorised absence without any enquiry or show cause 

notice. Thus the reondents have proceeded in the matter 

with bias and pre- determined mind. The transfer order 

being founded on such an attitude of the respondents, 

it is apparent that the same is not bonafide but founded 

on malafide on the part of the respondents. The applicant 

is not aware of any charge-sheet issued against him 

as stated by the respondents. The appthcaflt apprehends 

even if any such charge-sheet öas been issued, same has 

-14 
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been done with malafide intention. 

The applicant from time to time had brought 

to the notice of the authorities the arbitrariness of 

the Deputy Commissioner's action and that the same is 

not based on facts. This was also brought to the notice 

of the Deputy commissioner. It may not be out of place 

to mention here that the Deputy Commissioner, Karirnganj 

was annoyed for the insistence of the applicant to 

imolement the restriction/rules uniformly without any 

'discrimination in connection with loading of bamboo 

in trucks. The applicant begs to x*xta IkKI annex 

the relevant documents in support of his above contentions 

and the same are marked as ANIfEXtJRES-7 I  8, 9, 10, 11 and 

ia. 

6. 	That with regard to the statements made in 

paragraph 5 of the W.S., the applicant bmxx denies the 

allegations made therein and the reondents are put to 

the strictest proof thereof. In this connection, the 

applicant reiterates and reaffirms the statements made 

hereinabove. The alleged 'cortlaints are imaginations 

of the Deputy commissioner, Karimgarij and he has done 

the same deliberately to settle his personal vendeta 

against the applicant. It may not be out of place to 

mention here that presently two Civil Rules (Writ 

petitions) are pending before the Hon'ble Gauhati High 

Court seeking the Mandamus by the parties concerned 

Lot the release of the timbers illegally seized 

at the behest of the Deputy Commissioner, Karimgaflj. 

4 
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It is denied that the Deputy Commissioner, Karimgaxlj 

never requested the Commissioner & Secretary, Forests 

to transfer the applicant. 

7. 	That with regard to the statements made in 

paragraph 6 of the W.S., the applicant begs to state that 

the transfer of the applicant is not in the public interesi 

but the same is I vitiated with malafide. No complaints 

were received by the senior officers during their 'visit/s 

to Karimganj against the applicant. It is once again 

prayed that the No'ble Tri}.inal may be pleased to call 

for the commun i cations made by the Deputy commissioner 

with the commissioner and Secretary which will speak 

for themselves regarding biaiess as well as vindictive 

attitude towards the applicant. The Deputy Commissioner 

never sent any communication to the Conservator of 

Forests 1, Si].char, a district adjacent to Karimganj. 

Any point of misunderstanding and discord etc. could 

have been sorted out by referring to the Conservator of 

Forests, Chief ,  Conservator of Forests, Principal Chief 

Conservator of Forests who are well conversant with the 

technical knowledge on forest matters. It may not be 

out of place to mZtL quote from Chapter I of the 

Assam Forest Manual which deals with the dues and 

responibilities of Forest Officers : 

"Responsibilities of the Conservator of Forests 

will remain unimpaired. He should be kept requarly 

informed of all orders issued on forest matters 

Contd... .P/iO. 
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within his circle by Deputy (Xrrunissioflers and 

the Government. He should be made acquainted with 

all correspondences which passes between the 

Deputy ODrnmissioner and Forest Officers and as a 

rule he wilibe consulted on all forest matters 

which come before the Government." 

But in the instant case the Conservator of 

Forests has been kept in dark by the Deputy commissioner 

and he directly made correspondences with the Commissioner 

and Secretary that too without any clarification from 

the app:Licant which will go to show his ill motive in 

the entire. episode. As regards the intentions of the 

respondents to place the jam applicant under suspeflSiOfl 

he is not aware mxd of the same, but can only say that 

had such an order been issued, same would have been 

violative of the rules and founded on malafide. Merely 

granting salary to the applicant by posting him in a 

non-cadre post is not a cOmpliance of the rules. 

8. 	That with regard to the statements made in 

paragrh 7 of the W.S., it is denied that the transfer 

of the applicant was made in the interest of the 

publie service. 	As regards the cxntefltion r egarding 

I.F.S. Association, the applicant states that the 

Associationhad resolved that the spplicent would submit 

the chronological developments of his case. as there was 

no records. The applicant has'f ailed to understand 

as. to how the respondents have presumed that the 

Contd.... .p/11. 
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Association will not take up the issue in its next 

meeting in the light of the letter dated 29.9.95. 

The Deputy Commi s si one r, Ka rimgafl j vi de hi. s 

W.T. Message dated 88.95 instructed the CO. Pathark&ldi 

that"some party loading teak sawn timber instead of 

red timber. Therefore take action." Same was issued 

without ascertaining the fact from the forest officials 

of the Bange. On unloading of the semé, no teak sawn 

timber was found as mentioned in the complaint and there 

was no permission for loading of red timber. The 

consigflers were toxha found to be genuine. Be that as 

it may as has been stated above, the matter is subjudiced 

before the Hon 'ble Gauhati High Court. When the 

• respondent NO. 2 has shown suspiciofl only, it was not 

prudent to declare the timber as illegal at this stage. 

During full verifiCatiOn. 5 pieceS of timbers were found 

in excess than declared pieces of timber and the same 

has been stated to be seized at Chandkhira Railway 

Yard under instruction of the Deputy Commissioner 

and finally transported to the courtyard of the 

Deputy Commissioner, Karimganj. This is a case of 

manipulation by the Deputy Commissioner, Karimganj. 

It was also found during full verification that timber 

belonging to other ¶E's and kept in the Railway yard 

and have been brought to the eputY commissioner's 

complex after mixing. Same has been done for manipulation' 

4, implicate forest officials during so called enquiry. 

1- 
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U 	 In any case, Uflless records are produced, the respondents 

are precluded from making such wild allegations against 

the applicant. The statements made by the rspondents 

will only go to show that everything has been done 

with pre.- determined mind without affording any opportunity 

to the applicant and .rnalafide is the basis of the irrued 

order. 

	

9. 	That with regard to the statements made in 

paragraph 8 of the W.S. it is stated that nothing more 

can be eected from the Principal Chief Conservator 

of Forests ; but the facts remain that he has forwarded 

the resolution of the IFS Association of which he is 

also a member, 

	

10, 	That with regard to. the statements made in 

paragraph 9 of the W.S. while denying the contention 

made therein, the applicant reiterates and reaffirms 

the stat&its made hereinabove. The applicant further 

states that the Cbmmissioner & Secretary has not dealt 

with the representation of the applicant in his true 

perspective and has rejected the same with bias and 

pre.-determjned mind, 	 •1 

	

11. 	That with regard to the statements made in 

paragraph 10 of thee W.S., the applicant craves leave 

of the Fbn*ble Tribunal to put forward the legal 

propositions ai the time of hearing of the instant 

application. 

Contd,,. ,P/13. 
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12. 	That with regard to the statients. made in 

paragraph 11 of the W.S., the applicEnt craves leave 

of this Hontble Tribunal to refer to the relevant 

provisions of the' rules in support of his case. 

That with regard to the statements made in 

paragrhs 12, -13, and 14 of the W.S., while denying the 

1. 

 

contentiong made by the respondents, the applicant 

reiterat-s and reaffirms the statements made hereinabove 

• 	 as-well as in the original application. 

That in view of the facts and circumstances 

stated above, the instant O.A. deserves to be allowed with 

expmplery cost against the respondents. 

VERIFICATION •  

I, Shri C.M. Sharma, aged about 39 years, 

sOn of Shri Raghubir Singh, the applicant in the O.A. 

No. 216°f 1995, do hereby so1nnly affirm and verify 

that the statements made in the accompanying rejoinder 

are true to my 3iowledge and belief and I have not 

suppressed any material facts. 

And I sign this verification on this the 2nd 

day of November 1995 at Guwahati. 

1. 

CLut 



.4- 

I-  - 7- 
COVE W U1E7I' OF P.SSJ[ 

OFFICE OF THE fllVISIONALt)REST OFFICERn tXARIANJ DIVISIONssi 
R 	IMCANJ 

UO/,t3 	(/1> / 	DatedKsrimganJ,the JL:/ 
To 

The Superintendent of Police, 
Karimcnj 	 . 	 . 

Movement of bamboo loaded truck with a height 
of 11 feet from the middle level of the 

My diicuion wi.t.h you on 12.5.95 during 
visit to Mizoram florder. 

o 

Sir, . 
I reruest you to recall our discussion on  

12.5.95 which pointing out the resentment alnongs  the H.P .0 ,bsmboo 

upp).ier 	due to the impotition of restriction of height of 11 

feet only in ca,n of hmboo but ot)rnrs itemr found excluded from 

the, imposition of hc?iqht 01 11 feet in practice. 

This is required to be pointed out to safe 

guerd the nteret of my c:ounterpart i.e.Diviri0ne1 Forest; Officer, 

	

be Xwrtha who has tekezi up the isine ns per his letter Nos.B 	. 	/ 

14017/2/93_FDt dt.'16,2.9!3(copy enclosed) 

Therf ore ,you are requ toc durinçj discussion 

fo iipose the .retriction of 11 feet height not only in 	e of 

banooit other items. also so- that there is an imposition of lvw/ 

Jtri ctin untf thily forç€her item aln,,which will remove over 

the resen€mr'nt amcno th ! .1' .0 ,**r bambto supplier and at the 

1 shell be releivrcl fr'' the pressure from v!rious corner. 

Yours faithfully, 

(L_L&- - 
(dHANDak Io1AN)iFd'' 

Dtvisional Forest Officer, 
Karimqanj Diviion,KarimgaflJ. 

niQnuOO 

.. 
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TOUR NOTE OF 01RI X.N 	 1,1,8. CONEVATOR OP ORJ'i 
QAR OIfltfl 	[ 

V 

Tisited Patharia 000rve 1oreot, along the internation-
al box'd.z. Met the poet OommuItnt B.,10 and reuectod him to 
gzard against illgalitieo in the R.P. area. I, strip of 17 motreü 
along the border to the buffer sons, where entry is permitted only 
with 	 X,ta the P.C. to help patrolling in 

this ares, Range offioer Patharkandi is instruoted to keep 
liasion with the B.ti.', personnel. The 8.D.04(1'WD)Rod complained 

I 
that due to crossing à H.P.U. workers barbed wire fence, the life 

/ 	
1 

of the tenoo may be ,'bort.ned. B.5.e personnel requested not to 

allow now orossing of the fence eventhouh the fenos is yet to be 
handed over finally, -D.PO. is inetroed to keep in touoh With 

the offioer Oonoernod. Regular patrolling in •thia• area utrec'u 

the a,i'ez' over which the bridge ir undcr construction, by the 

staff of Pathakandj Range is essential to oheok illegal felling 
and oies of tiatber to nglaieeh, 

Then visited Soncti1lo. Porest area alonp, the forost 

road, Old te&: plantations are situated all along  thi s  road. 

Pour teak treen were ae,en felled: ring. sbou* 3 to 4 years pant 

but aeiu Copp*oea have oon. up. Up the hill now plantation 

ctreao axe located. Xnetruc ted to raise loorl apecioc 	on 
the bill ølcpa and depressions to safeguard ecological conditions 
Purther wanton fire caused by carelessness of the intrudeys who 

collect bamboos from forest has s!ovarely effected the ecology. 

Pew patches under fire were although extinguished durintt my irieit, 

by aoaonzpanying etff bt the problem romaine to be colvod parina-

nentljr. Pirelinas may be properly laid out before the fire 

season to contain fire, and frequent patrollin 'o well,bo tao'cle 

the 5itutiøn will be neoeerary in this regard. 

Then viøited Cbsndkbira Bly.Utation, where bugs logs 

of toak are pending' dapatoh. Those loge are legally collected 

& few were also sejied. The loga belonging to one Chayan 2handa 

have been allowed to be lifted by the lionb'le High Court, Guwa-

hati and were also inspected & instructed D.P.O. accordingly. 

D.2.0Jarirnganj, A.C.P. Karimgmnj & Range officer Patharkandi 

aocom]çnnisd in n,y tour. 

I 7.3.91- Visited Ungla R.P. under Choragi Range along 

rangpur Borobhubirbond and Choto bliubirbond Forest Road upto 

Misorain border, accompanied by D.I.O.,A.C.P. and R.O. Oheragi & 

followinj observations are madez- 

1) One bridge is oonbtructOd by P'u S.Rohthangliana, 

)1.T..A on the 8eptigenai Nulla whioh is enapeated to 4htwithin 

Asrmaia. Ditriot Administration be requested to organiso a Joint 

verification of the border, which is an artifioial line her*, 

90ntd..,.•2) 
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2) At Ohoto bhubjrbond, dopr.snjons are found ut,ed by 

enoaOhere for cultivation or for piecj0u1tur0 One such 

dejrocsion wa.fot*r,4 burnt by one minarennt and the firo wai, 
extjnguki.a by the staff a000xnIanyjng. OZfae in to be drawn 
up agajnt th. mheoresnte who are forest iillager only, 

Y)iri olJ.r teet plantation along the forest road(year of 
creation oon1tr1y eetimat.4 to be 72 or no in absence of any 

record) most of the trees are found felled, about 3 to 4 y-ear 

Coppioe XshoxAn have also grown to tx-es si*•. However, 
singling out of shoots is instructed. Pow tx-eee are out reoently 

alno AU the stumps are already seized. 

4) The B.O.p, is situated at 2anapur about 6 Xm.from the 
border dthjn Aesem. Shifting. of the B.O,p to the border is f1t 
essential to ensure proper protectjon. 

Accompanied by A.Q.PJ2ar1mganj, R.O.Choltigj & R,O. I 
afforoabation visitod Badeahj tilla R.P. along the forest road 
upto XhINSAS Pnn5j(Deg..Deue) & followigg obseryatjon,j mades- 

Records of plandtatjon rrea, year of oreation eta. re  
not known to the e4aff of all the old tonk plantatjon,, along the 
forest Road, Kowo.r, thee, tx-eec haveatttLned eXpiitabl 
sieo by now, 	along the ridge 	depression are of better 
quality,than those standing on the exposed siopos, There are 

sevoral stumps seen, which are felled 3 to 4 years Soforo, and 
were aeizedi Thex-ø is no perojevable openingci diie to removal of 

itthe5e trees, owing to initial epaoingbejng o1ó50d ones, and due 
to growth of ooppioee in some of them. The coppice growth of 
old trees are crooked and Pnaifoz-mo, In areas adjacent to bamboo 
broake, bamboo has else found extondpd under t5ttk. 

Took Plantations on the exploried elopes have rofleote 

v-ery badly on the eeologjcal Oonditjonm, Coupled with this wanton 

£dro of the forest foor he aggreyct.d the deterioration furthex-t  
Qontroll of tir, should be attempted during the fires Season. No 
natural regeneration of teak was noticed in all types of aro. 

The Dsdiahj tulle R.P, is seperatecj from Singla 
by a patch of revenue land of about 2 Emsobroadthp which is kno1m\ 
as Xlani land, The boundary between.11an land i Badeahitilla is 
not narkd on the ground becaWee of which a portion of R.P. is 
tuspeoted to have encroached intoh* boundary is an nttiojfj1 
one, and should be ooneoljdated before An it  i n  too late. 

Thee evergreen depressions existing here and there are" 

highly essential to be maintainedintact on eoologioal coneidera-

tionu. Some er-these deprøssione are under "Pan" cultiyatjo. 
Even though the big X*1xv t sised trees are retained in the oporay 

( 
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*xa: tiozt of Z'an culti'vation, othGr undergrowthe and advftnce  
are cleared end therby bingng In unhealthy openjng,'i in the,!j d

0Pr*ss10nPJ IMPeTmittod 	en .Thumming" therefor mhould be 
tO1p,d, 

5)S&dsahitilla EP. zte under thret, reng 	Cheragi, 
I.owairpo,1 and Thh3.ja Rangee. The boundarjee between these ranges 
are .lno flOtdemaroaiod nez' any natural line is adopted for dali... 
zztt neation of Rang.5. 1ence proper dolineotion of Range boun.-. daries in highly essential to fix up resPonnibility if needed, 
While oroersing the range boundary an n the openlon of the Ran*: 
offtr,er , we come across an opening in  ZV Y coups, of N.P.0,, 
made by føl1ig all the bamboo growth and lr,ying theii on the f&oo 
over an area of abou* 5 bactree, This waetabs,nently  
med to be the hzandjwo*k. of Taungyr& oultjyato, living in Shulll.  
dewa for aieing plantatjo, under Lowairpon flange, Such atep 
areas ehould not be taken for oponrig on one r,i?Le, n& thet hambo 
thus destroyed sizoulci not be cncourt'ged on the other hand. 
Ylants,tion of looal Speojee chonld only be enoourag,d, an tealc 
011 0U3h arean may earovate deterioration of site çua]Jty. 

Along the £oret road, nh area of 50 hactore, of teajc 
plantation was ingeotd, which wa u  z'9jec1 in 7-88 by Ohezagi 
affoxes -tatjun Zange, Only toalc io Introrinand, herejn,gi7o 	of 
teaj good, but Ooujetjon ie noticed due to non thinning in 
past. Thinning ay be adopted to encourage dian,tox growth of 
all such p14tatj 	of 8 -tot 10 yertrg ago 

Tward Dae ova, Shulla Dew., 3aideia 83 tvthaxdowc 
under Lowajrpo Range *an Itull.itj in depre,,ejons aro b/kunded by 
outeidøra to rear fish, HvOukhOueh shah fiahaz'j,5 don't dentrpy 
oreeb there aro ohano.s of 

futur, 000upatjon by tli*oe 1llol 
ocaupaitt, and thore are also chances of cones .ient of ille8]3 
a*lleotd loge Lt auch pondo, There are two  alt"rnativea via to 

dismantle all tho,g eart4o,i kNWILSS bdg, or to rett1az'jg by 
bringing in reoord. Perhape the let £tlterflatjye will bep a very 
difficult task as to enforce by great amount of eo..orajo, with 
the pecple. By faming Oo-operatjyes with the forest villagers 

poejb1, to involve the people jn PrOtOction of the 
forest, This apeai  may be studied and Proposall be made. 

(a) There in one forot Boat at pa*jM3_m nMez' Lowatrpo, 
Kazgs Xk i*x*jt about, $ Xtnti :rrou ithvja )?uiijj. The fv staff 
po -t.d there ;L.s felt in ettal - e to guard the diffioult terrain 
and opea boundaz'jen of forests. It is felt that on. Beat/Camp 
with tf:' should be OOntrtod at Doe d•va, neal' the Khrtja 
punji. There are several depreseions inthi,, iow.z' part of 
Badaahitjfla R..P* which contain aluablo trees of Barn, Sundi, 
Zurta, ring and Jam eta. Vany Barn logs are found lying in 
different stookas Theee were felled 2 to 3 70ars )aok & were 
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oized before remoya]. as was let to know. The outturn is although 
8014  out now, the dRmage caused in the Loroot x'Vmsjned to be corn- 
enøated. The looal villftg&rB viz Khaia and Tripurliri have oompla-

mod that some peope of outsicl0 fornt areas from Kotamoni village 
' are even trying to 000upy the landa under oocunatjoyt of thqee poor 

tribal,, They havealrea&y preyed to the district authority for 
roteotion. The p. may be re'uo,ted to give frequent vigile in 

these aroa. From our side , the forest etaff ehou3A be allerted 
to give oon*ant Lgill,ue in the* areas. Demarcation of •** 
enter boundary by fixing massive pii.lar, is felt necessary, 

4 

19392*- AOOmpanjed by. AeC.F.aritng,R.o,Lowajz.p0 

ieibed Longaj R,P. under Zongnt Beat, along the forest road througl 
Maguret punji upt, nsnr the Tripura border, and following obseri 
tions made. 

1) Ther, is aAOld pl tatio:i4thi-3an nr the Magure P.V. 
where almost all the trejj are found with baiin outs. 9oao e'tp.rtj-
oially and few with deeper outs inside, The Beat officer stated 

that a gew rncntbe baol the forest Villaaers tried to fell, the trees 
for 000upation of the land. One Offiall hutment has already been 
constructed on the forest sid, of bli. plematjon, He therefore 
oonveiinei a meeting of the villagers and formed a protection 
Oommitts to giv4 Vrotee$ion of  thO . forest and to stop such prao 
tioøgj, In his opinion t •re In no further deinegs oaueed.Reweyer 
thl.G has to be watohed and fregueMt.yj,jt, be made. The most of 
*ah the tre.s which were de*aged at bae&W will thrive by healing. 
Badly cub tree, also are found still, living. If any wilt tako, 
pL'ao, i rthot4d be reported iminodiat,2.y, 

2) Whil* proceeding along the roed, I tree, are founeti lsj 
r'ellfd recently vie X112/93.94(Tea1c), 'X165/94-95(IIotta)& another 
Getnj Tree whioh In Y.* to be sojoed. The outturn of tkek is 
removed, One portion of •ubt'n of Hotia is also removed and con' 
vorted to sawn timber which is lying In forest of Nagura Primary. 
School, This ehhool is constructed by D.R.D.A, . he 1).E.D.A, 

authority be requested not to make pay 'ent to the contractor unti13 
cleared from D.F.O. and the timber, lying should be neiwed & 
offence report drawn. A good length of the tree is eti]J$e lying","43  

in the stump mite. Thi, rihoubile salvaged. The Qamari tz'e is 
to be aeialv,gqd. 

3) The teak pintatiou of 1922-23(a6 reported b the B.0) 

	

• 	cituated along the forest rbad has witnet,ed a severe feJ.ling, in 
3 to 4 years past. ,pJ.lthe etumc are ssieci. There are maixy 

	

• 	logs of th 'top PortionVa uhioh are lyin,i deatte.r.red ovór the 
entire area. Some of these may even fetoh good revenue, It is 
said that clu, to dit!iculty in extr5otjon these loge will not 

fetch profitabl, price. The bce are light anA small end peDhnp 

would not ooet more than a.200/ per Cm,' in cerriaga upto Bci1 
- 



(5) 

Th1 aepoot may- be eeen and action be initiated oa 
analyeje and at an early date. 

An aroa ofabout 3 was founc OOxpitiiy bereft of teq1c 	any- more whjoh te now ooyexed uP by banb000 & other 
mieoeilaneoua epeojeo. tn reat of the areaa the 11t;j have 
not caused muah VPenlngoy of conoern. 

4) Thj part of the foz' 	oompre of the of IV4.; Tet eorne sPots are found olearfeld for Tetungyo, Culti-. Vatjon. Mfor ,houlcj be  made.utjlo uoh b"boos 
for 

• Pui'-thox the Th.pc, oontraotoX.e axe 
cutting bambooe in a000j0 areae, whereae in d

i fficult az'eaa bamboo,, are not 3'et operated. 
-Tt is said thrt the 

OPOratiOn may be z'eeuined in xajne for ey- 
- transport . ati on by-raft. This may be Yarifled froquenjy• 

t) lfroquont and 	 :tire 	nlroaLy noticed in Bail... 
in also oommo here. This should be ntdpj,e. One 

flulla Wne found 
bUndod by yj Uagor for fi e}tery-, This can be -j 

from the angle alreaily inetrucited before. 

( d  

1. 
( .I .Dego enamj) 

Conlerv,1tor of Joreata, 
8outhern Ae,,am irole, 

\JC 

Copy- ebn1tte4 to the following for leoeoap action. 
1) Range offioer, Zowsirpo (J , Oheragi. an Rangoe 

• 	 $o.xftrimgn3 Division, 

needful. Copy forward,d to the Xrinoj, 	ji C.C., 4s,,,* for 

/ 	 S  

toneervator of Po rea ts , 
øouthsrn Aseam 0irole, 

I 	

Can 



mmw v-I- 

12 

, 
I . 

 by t.v.o. 	 Chakh.ra nty,, 
. y'erd and 	Cked tel semples Of .  1Ø* 1inc3 there.Invtuct,d 

the 	A.C.F,tó chocit and rrnart 	,: 	• 
. 	

Theae to P*thrkandi;$nçe and theng 	to 
0 ptth 804UT ho R04 t. Of*zU,43 xropeftod. to the on flC$  SutlFo  

. 	 The A.! .P.F.ptrscitw1*i i.re fowi 	. t th, vøsap.Xnstruct*, t!i.ii 
to 	vit *1onçj the bowd*ry of

, 
	vk•xe enCroecuiwnt is 

t!Unc 	r11!c.. 	
• 	

jj ; 

14.6.95 •• 	 \/ii1tc4 tore st At 	*rithetu arcibkrnç,d to a jriv*to •  
' 	 x qtt*,ti, for.iv.*zc of C.O4 	La conticuous onomb 

thex ptte1*n9 oZ ttar4jbAxjtr.t kttte#iict we 	vIsit 	on Is •r 	 f0c immU611.8 of C,O.Xite trló 	 w trftction .ii,d 
to 	th# res.rve 	oanxy first *M, 	to vnunrrate the 
trc.C8 t5 ?5t t'.) 1Aw £0 	owtd,me **tionji zequired 	this 
CIJ 	&1IM1, 

to , 	ttoff QUA rtor at Sar aba2arichorre of 
tth1id rnVe.ih. artr is ebt 	$*"L k'$t ccn he 	ttd * 

tqith 	inino 	tturou 	i!1nintrtjy 1 	rep 	Lr'cS4  
et?'f 1* 	t4 	thire t.Cj aj,VV *øcQtive p41t,o111n. 

by IoeiI 	W3 hut 	ntn 
td &[)t1 	i1 	piJ.ptezy O 	1ht 	cllallw brOth11OflØ r0X=M 
th 	ciy thr 	ts no 	 W I111 t!,r trJj 
mAttrtd sm j:reii iarfA seen is 	ireig.nc 	ritr1i p1t*ton 
O 	 tnc 	'tic 	oXeni the k 	th 	r 	.p3etng 

nt 	t.inirrth1 	riern 	pb n 	Sn. 	Uiaçp 
ity pilIQrø et rn 	inir 	P;hertI be u,efui in Drotec 

tn 	t?c 	flrrt 	urt. 	 of tho otrip a long 
.'.4tit th 	jothina vi11iorrn mi 	also bm atemptis4 fnt 

rnre of1ectie prtotiori.D.j',Osh.tj]d t*ke up x0h owwo suit tibly In the 1 411t tt thc 	Ujtt OU q1vn eho'e and I flt.hnato tttcn irit'i 
Vittr'd !3elipirM ThP*L. Jmc3 	uctcv 1t 

t 	ç1 	o'titnt 	ottj 	t 	tsii 	nz 
Ft c, rmrn BWti.*y,Thf!nce *i 	t*iur, 	pivcte pattapjr4 
,the patte ho1dcr requested to 	e1ist be1ane 27 tiom, 60t 1os 

Mra c4 oaxl lp.roftt n rw sth 1a 	i0un5 	 Some 
wore motice! 	n 	rkr 	?t,Co)', 

Katrj thstructd to vrify and rurt .Quntion Of iasue of 
G .0 .cl thm ri-mxininq pttt of the p*ttaifl  col le  up afr the 

of 	rtMtØfl4 

Tn 	ihs1.r 	rtrvet 	the ),Od ti 	v 	11tt a,nth$t 
r ,thiit u,e of trenstt ps.tn 	U my 	visita mto tie 

r8r 	hitr 1 t 	Ld fornt 	in slavpInq 	tt 	at h$ m,~i- 
I$ Wit OYPTOW, S-the Rrv' Iffice r ,, H0 is ins. M.ruct,d to jtvo suxprie chec% itarft 	rii 'r1aty 

Tbn vittt'd jt. ~ ,V ommnarfleat The rtis it 	i hue TJSV 
R,)thUbti • 	 1O 	tru 	 Etsec 

here u' utenes 	o*y p1nttin 	ehemo,But th 	to 1ok 
ie' th 	on Is 	 .t10 	or ,conao 

of tc 	rttt 	U 	ni pryo:it 	tr 	- r*tittting 
Into P J.azo inrnic.e1y nary 	DJ.Q.rnisy in1tiate. 
ct 	iñ. 

Consw4myntor of Ftt 
In Circle.i: 

j r 	• 

*(4 

• 	 • 



• 	3e,no No.A.2/K1D/ 	 1t.l95 

	

I 	 j 
Copy to the b i1onaj ore 

	

or infortjr)n an flec *azy action. 	jii 
2)Th, Chj Cen,v,t', of rortr.(T) for ne 4 u1, 

IN  

I: 
4 

	

&I/'.' * 	 • 

	

• Co 	 OL 'orao'* • 
Mrfirn Crc1t, • 

; 

• 

'trnJ,ti 

Copy to thn,  flançç 
'md 'Oialla fi thi Uft ,'metiOn Awd tmk1t3q. ntrr ffttn.M tM 
liç'ht of tht intructongiven by tte CØn Vrtr 

nx thtr 	 'flt.i\t4v 	 n t'i -  1 trh+ of tPw,  ttrut$pi wta pl.ii. be  £TItiIfl3%1 	 -: 

t1rrn.H* will pl.aee ee curinq the cour of his visit to ths 
xective iQsW ,it t 	.niitiqictior 	vcni th 	cliod *1 	thri rn çu' thP**M ttdtnhy tihc 	n$Urry Amplemrtntatitm 
of the $ntruetion and.snd When rqutred. 

• 	

•: 	 •• 	 • 	

• 

it1 cort Of!ict 
XA 141P. , 

NOW  

h 	 •I 

4 ,  

• 	 • 	

• 	 • 	 4 	 • 

II 

• 	 • 

• 	 • 

Et 

p4dvOC 
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4 'wve  

To 
Tha atsttonksstar. 	I. 
Phd Mtlwmy etst&Lon 
PsthakaiadL. 

As dJ.&ctsd by I) C I/C. Mdmgsnj o  you sri 
hereby s&cs4 not tostah the Wa9or*s çzsac 62272o W*C G . V86 
& s&sc 36772) loaded with 3og ttmb,z etcuntL1 checking an4 

GO. Phd 

Copy to the Range Jbxt9Utc,r. Phd Rwg• 
He is .11xaotd to be pmnt - tomoxxow at 
tim & xii. 

15/7/95 
C&ro1e Officer 

jPatharkeAdi 

L 
4TC). 



• 	
it: A •- 

3 	
1i 

I 

To 

1) The MUvay $tation *8ter, P.tharkaDdi 

:4 The LO.. Pkd Rango under  Xazimwmj DJ 

dt, 164795 

Jf 	s. My 1.tx Moe dtd. 15.095. . 

TIT 

• have 	ac 	the k joint wrificaUo 

With 	Pi OlficeX. Pthzkid. Mn , 	the party •fDd 

ccsxnsd have pro6acsd the T.Pa of th*ccccaxning timbe 
- 

. now do the nmsdfu1 as nothing 

mtow*xda bsznd toward this, 

H 
iH} 

t13.gtb3a 
i6(7/95 

C. 0. P4 
Sd/ui.  iLlegibLe 	. 

Motd 

16,'7'9 S • 

Riy station Master jrI: 
Pkd atatton. .. 

I, 

Ii 

I: 

I 

...•, 

dvoc8t 
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01QjT1A1. 

U0VLhNALHT OF AiAM 
OFF 1L11 (W THE WNtVi¼T(t CIY 	 I UIHkIU AAM CiCLL $ 

'I  

	

t.ttr No, F4.5$/.4l3pnJKx49, Dstd StIcha the 	#sUg/9. . 	 pi'l 
.fr 	1rum, 

1110 .QIlU VW VI 

mouth.rn Assam Circle, 

.10 	
'The Principal Chief Conservatot ofEor.at$,' 
Assam , huhabari, Guwah.ti-8* 

subs— bqt.tntiun of timber at Qiondktilra JUy. 

	

St*tion for v.riftcøtioi. - 	- 

Rats.' As. paz verbal inttm a ttolt.Qf ç.C,F(T) 

- 	•: 	 'S 

, hsvI the honour to tnfor*.you that on roceipt.  

of telephonic mesa. from C.CJ(t)a' referred to above, 1 

*IOn9with the .I1 .U.,Katimijj LILVt4JI*134 r*t4•d t (srni' 
khite IUy, kitatidnofl 10.0.90 to *41115 a spot anquUy"afl th 

inetter. inctdentaUY thu D'.C.tpksSL*Jafl3 • Cirati Ot(iaii, 

P,thark.fldi. 0.0. PathaXkar%d and oth.a %)ftciAl$ w,ø'aLIo 

present at spot. 	 . 	. 	 •- 	 * 

'Tht on .8.95 the O.C.,Pstharlcafldi 'seized (und. 

the inuttuclton oI Mau1strat) '4('iour)wagons contatnLn 

loadud teali oios 'n log$OriUiflft.d 4 fr0 Mizors,a at the  

Chandkhira BaclafI iUy.tatiofl for 'yettficatton. On 9 00,9 tt. 

*Magi4 tn te i s.' Circle Officor ,PithIrkafldt' has requ sed ti 

t.O.Jr'athanrkandi to •ubgnLt the zsl.vaa t.ced$'.$4C4 
dingly thp HrO. has sbaitt44heZ'*POt Sr. the4tS0 

the same'dal 5fld-i*ii$t*dh2iJR on th.vCriftO!tlO* orkl* tj 

ithas been ob.erve that the full couuoplratiQfl W.$S&*IItt 

extanUod to the M.cjietratl timely. 	L 	
•. 	! 

- On 10.8 0 95 as mentioned •boVl I have noticed al; 

the four seized (by Police) wagons, 	 c9n4itiofl 

and the same had been opened 	I,D,C•K$XjagWJ and 

thøL)tfittSl.$ by the .itittofl MtU;fo1 a gltrspsfWO set 

noticed tht most cf. sotbtftt$' are* aC pots aixo. .M ,tb* can 

tøpte of wagons ci astrat fl 
t Could not take action of v.ricatiofl at a' level. Furth 
1. wt infozuted that the 'joint: verificatiOn would b done U - 

the Ci,cLe Offtcer,P.thark*fl 	.*thf1OZSt 	çI.putt 

by the D.F.O.K$iJI9anj DY&IOI? 	J * 
• 	 -,., 	 *,- 	_i, 	- 

.( cont4..... 2  ). 

ed 

	

, v 	• 

Th 	 , 

00  



' 

T I 
A4n , on my next visit on 22 0 8.95 •d 23 1 8,9b 	, 

/ 	the Chindkhira tagan lily. ,iti*tion ya;d, I found the cone. 
C4• 

/ 	tovts(reortadiy 49e p.c) u( wmofl No,.t)c U) 22900 
uIoaed4zkd,k.p in thu ILly o  yaiu 4incJ others i.e. cuntot$ 
ru1ning 3.waos i.e,ugon Uo,V11BC47O1, NFBC20478 I N1L 
23511 had been takeii sws by the U,C Kiri&nj and the •nti 
contimta have been etock.d in tp. OtIie campus of the D601 

Kirlmcanj,  

On *y vvrification of records I hyi found that, 

the L).F,O.,Karimçarij DSvistn had*igndth*.)Jayc4kiflc 

	

. . 	 .' 	. .* t& 4 4 1 

order(for 12513 piacvi ). of teak poles/tiothvrs as per p;ocdui 

' It is to bs iti.oa4,)s;* th,st v4iUe, a$a&tinU the r.port 

to the Circle Officer, Patharkandi. on 9.$.95, the h.O.,Pisth: 

rkaud& perhaps in a huzry,ouittud to include on. T.I'. (vtU4. 

No,79/1 1 132t9 dt, 4,8,95 covoring i pcso of poles & loje) 
li1 1  th-/PO 

including *ctuaily ordered for booking.H' 

• 	•,, O;) th. • 	t 	0p\U,9DXhfV been 

se 	um 	 Lit! L 1&dsvfor .rr.st ui 

t,1i 3 O.,P% 	*ritjifl) ??et  iubtriflatsa in t 
connection, )1 	tJstefo. i 	 to 

takS Up thIfltt)t Wtthh. Uovt. t *4tiøt• the 

steps only ftr the proper V.08itUatit0fill of seized tiPkbsZh 

OtherWise,tl mction*i1i b.iflha$te and -wiil create a dis 

arrayed situation athoi1st'the tsff , f'P*thark4nditsfl9*. 
• 	 Perhaps we can initiata d4eartmefltal *Ctiofl, in Ce$I of any 

• 	 proof of itvolvonient ot his"itaff 	 • ••. 
. 	•H:. 	 :i : H , t 	 •• 

all 

F.It. attachy4 tq 	Y,.,R9afli PviQJi toSpist.tbSt. 

Krimanj t in ver 4C149flç0 p 	•u.st 
4 

o,f 

u.ç. ,Kartganj t D.F,9. 	t1 	 . 
Yours t*ithfuLy 

	

I 	4 t 

	

' 	• 	 (-K.N.DEVQOVl ) 
Conseryator of Eoreat$p 
Southern I6$s&4 Cixcl,. 

• 	,I•• , 	 I 
Copy tos._1 . / 	 . 

A).4.O.,Kariani Ujv1sAon for tnfor*attofl. 
nce65aiy action. He should extent all possible he1 to'th 
D.C.,Karimganj sppri$ th. tm4Uø1Øfl$4: c.9,(iL at, th 
devaLopmont, 	 ., 	 • • 	 . 	.• • • 
	'2).tii Chief 	s.utaof Pers$t$(T)M$S*p 

(3uwahatihul8for.fleedfUte 	 • 
.3) The (oo*t*iOflJ? 1,'.çiita2Y O hi, GovI 

., 	 •. 	. 
'7 	•• 4). The 

t, 
 

A,G*F,AjtftRtKA attihfd to this off ice. H: 

	

1! 	• 
H 

Cnsitvstr 

 

04 )or.stS. 
• 	 . 	outheri' Assam Circ1e0. 

}øUhChst. Attesed 

• 	I 	 àocate 

	

• 	. 
:•••, 

	

• 	.1 
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f COVEr: 	OF A53fiJ•1 41 

OF'ICE OPTNE L. VISI0Z.L FO E.T OFi•ICfl:; : : :KAflINGA1J DIVISION;: 

• 	N0.A/.)  	/ 	Dated,karimganj,the j2 ?r J95. 
To 

P rincipol ChIr'f Conervtor 
of 

Visit of N.G.0.,tejm in Karirnganj, 

81r, 
I have the honour to bring to your kind not1ce 

that,as per Intormatiori received frthm the field staff of Patherkandi :  
-nd Lowairpoa Pancle,a team conzistincj of few members of N.0 .O.,frørn 
u',1f1ti dccc'mpctrii.ed by the Deputy Corinisioner,Iar1mganj Visited a 

few places of this Forest Divizion,partjcularly,Chofldkhjra Railway 
Stiticn Yd under Ptherkmdj. P.aric;e nd 11H.-4 )e& unzer I)uhilia 

• 	nec on the evcni.ncj of 11..9.93 etid in course of their viMit,photo- 
cy 	oi timbers ha been taken .Tho Deputy Cominiss 
i. 	sence of the visiting team also ercu1red the valuation of 

ti.nt€rs thatwre seized on 04.9,95,from the i3eat Off!cer,N11-44 and 

in i:cply,they could 1taunt that the valuatIon of eizcd timber is  
around Ps.7000000 only. 

From the manner of the enciuiry as reporthd,.tt 
secms 

 
that throuph their visit might be on scme other lissues but 

Forct matter was one of the items of their fieJdjj" 

Such being the state of affairs a question 

ohi.o.iy struck in my mind as to W.y 'undersigned was excluded from 
ti) ,cIcpinc; hlm( undersigned) in clarh .1ad the undersigned been with 

thuta,they ouid have able to Co) lect moyc authentic informat1on on 
Furest:ry 'attor.  

F roin the rer'ortcd ta)inq photoaraph 	of titnbcr  
in course of their visit in co ccalment; ,tnes ne to sense that,tho 

.j1jo3.e visIt ws '.erriec1 out with a motive to ma).iqn the Divijonal 
Forest Officer Officer.If the thirios as stated above,js allowed to 

in t:ii; ay,I cannot help exressina my anguish beincT on Incharge 
Of the Divisionadd at the same timeI also fcel it necessary to 

pon it out: here Lhat,I :3hall net b€c2r an r:spensihilj ty incase the 
L -  u:u 	ul.L • ubmj t • any report :r rubl is/any ncws in this 

Y'urs faithfully 1  

I 
 i. 
•-: 	\ - "t74', i...L... 

'lv ±ix.3]. kor stz. Officer, 
ijjt: .1flj !)j.v sion , 

(Cont .F,'2 

Att..s ed. fr 
£dvqte. 



•'\ 	 / 	 ,-. 
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S 	 i)'rlie ChIef Conervtor of Jorsts,(T) ,Assarrt, 
(;uwh)tJ, for f&vour of Irformatior and nece-
ssry action, 

2)'rhe ConJervatOL of Forest 	outherr Assam 
Circic 0 I1chr-2 for fivour of Information and 
nrCeSary action. 

1) 
• 	 (cunRA MoU\N)IFS 

Divisional 1orost Officer, 
• 	 K.irii(icirj i)ivision, EirifilcJaflj . 	 S  

1/95 . 

Cul y. tu; - 	 - 	- 

1)The COLIIi ionr auc' ecretary to the Covt.of 
04- 

urn For.t DCp?rttflr'flt:,DipUr for inforrnaion 
C'. _J 

2)The OlZt -ouir 	 for informa- 
S 	 tion. 

• (CkiiiiD1-U 1:O-LAN ) IFS 
Djvisioriil Forest Officer, 

i(arirnganj Diviion,iarirngaflj. 

111- 

OO=C 

S ..  

4 

C 

ON OG8tt 


